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(Hindi and English versions) of 
the Oil and Natural Gas Com-
mission for the year 1969-70
together with the Audited 
Accounts, under sub-section (3) 
of section 23 read with sub-
section (4) of the section 22 of 
the Oil and Natural Gas Com-
mission Act, 1959 and also con-
taining Annual Report of the 
Hydrocarbons India Private 
Limited, New Delhi, for the 
year 1969 together with the 
Audited Accounts.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the above
Reports. [Placed in Library.
See No. LT—732/71].

P a p e r s  r e :  IDPL

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH): 
I beg to lay on the Table a copy each of
the following papers (Hindi and English
versions) under sub-section (1) of section 
619A of the Companies Act, 1956 :

(i) Review by the Government on 
the working of the Indian Drugs 
and Pharmaceuticals Limited, 
New Delhi for the year 1969-70.

(ii) Annual Report of the Indian 
Drugs and Pharmaceuticals 
Limited, New Delhi, for the 
year 1969-70 along with the 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. [Placed 
in Library. See No. LT—733/71].

12.02 hrs.

WEST BENGAL BUDGET, 1971-72; 
DEMANDS FOR GRANTS (WEST 

BENGAL) J971-72; 
STATUTORY RESOLUTION RE: 
PROCLAMATION IN RELATION 

TO WEST BENGAL ; AND

WEST BENGAL STATE LEGISLA-
TURE (DELEGATION OF 

POWERS) BILL—Contd.

MR. SPEAKER: The House will 
resume consideration of the West Bengal 
Budget, the Statutory Resolution and the 
Delegation of Powers Bill.

SHRI D. N. Mahata may continue his 
speech.

•SHRI D. N. MAHATA (Purulia) : 
Mr. Speaker, Sir, on the last occasion I 
made a few observations on the West Bengal 
Budget. In the light of those observations 
I shall confine my today’s speech on the 
West Bengal Budget. It is a matter of 
great pleasure that the earlier estimate of 
deficit in the Budget was Rs. 28.60 crores 
but that deficit has been reduced to Rs. 19.34 
crores. It is also a matter of great pleasure 
that Rs. 14.54 crores including 5 crorcs of 
the Central Government grant will be spent 
for the improvement of Bustee areas by the 
Calcutta Metropolitan Development Autho-
rity.

Sir, I regret to say that though West 
Bengal is a developed State, yet in regard 
to rural electrification programme it is the 
most backward State in the entire country. 
I should say that it is the “darkest State” in 
India. When in the entire country 8£% 
villages have already been electrified. 6£% 
villages in West Bengal have not seen even 
electricity. Therefore, I must say that West 
Bengal is lagging far behind other State» 
of India in regard to implementing rural 
electrification programmes.

Electricity is very much essential to the 
instalation of pumping sets in villages. 
Therefore, agriculture in villages is receiv-
ing set back as pumping sets cannot be 
installed without electricity there. In 1969 
when in the entire country the number of 
pumping sets used for irrigation purposes 
was 10 lakhs, m West Bengal only 1.000 
pumping sets were used forirrigation pur-
poses. The target of the Government is to 
tastal 3,400 pumping sets in villages of 
West Bengal at the end of the 4 th Five 
Year Piaa.

Then Sir, Owe was 38,000 villages in 
West Bengal. But only 2.500 villages were

*The original speech was delivered to Bengali,
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covered through rural electrification schemes 
at the cod of the 3rd Five Year Plan. 
Therefore, the Central Government should 
expedite the rural electrification programmes 
in West Bengal. Recently Sir, in one of 
the editorial comments in Jugantar, it has 
been stated that rural electrification work 
will be undertaken in 8 districts of West 
Bengal and for that purpose the Chairman 
of the village Electricity Corporation has 
sanctioned Rs. 5 crores. Shri K. L. Rao 
Central Minister, also said last month in 
the House that Rs. 20 crores would be 
given to each State of West Bengal, Bihar 
and Orissa for undertaking rural electrifica-
tion work. Shri Rao also said that a depart-
mental cell would be there to keep watch 
over the progress of rural electrification 
work. I would therefore appeal to the 
Central Government to see that rural 
electrification work is conducted in right 
spirit.

Sir, in the rural electrification pro-
gramme, districts like 24-Parganas, Midna- 
pore, Birbhum, Bankura, Hooghly, Murshida- 
bad and others are proposed to be covered. 
But what about the districts like Malda, 
Cooch Bihar and West Dinajpur in North 
Bengal ? It is a matter of regret that the 
name of Purulia is not there. Our West 
Bengal Government usually by pass Purulia 
in every matter.

SHRI RANEN SEN (Barasat) : Sir,
the speech is being made in Bengali; but 
the hon. Minister is not listening to the 
translation.

THE MINISTER OF STATE flN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : Sir, I have 30 to 40 thousand
Bengali settlers in my island. I am under-
standing the hon. Members very well.

SHRI D. N. MAHATA : Previously
Purulia was part of Manbhum district of 
Bihar. There is a Thermal Power plant on 
the border of Purulia district. From that 
power plant districts like Hooghly, Midna- 
pur, Bankura and Birbhum are being pro 
posed to be getting electricity but there is 
ao proposal for the entire Purulia district 
to get electricity therefrom. Sir, Rs. 5 
crores has been sanctioned for electrification 
work la some districts for the coming years. 
1 request thatPurulia district may also be

Sir, 8 districts in Wist Bengal including

Purulia have been declared industrially back-
ward of the eight districts Purulia has been 
dedared as the most industrially backward 
place in West Bengal. If electricity is not 
provided to that district, the question of in-
dustrial growth there does not arise. The 
hon. Prime Minister visited Purulia last year. 
She sanctioned Rs. 11 crores for the develop-
ment of backward areas, Rs. 6 crores for 
irrigation development and Rs. 5 crores for 
the development of industries. But it is 
a matter of great regret that industries have 
grown up around Purulia. But, Sir, if you 
visit Purulia during night, you will find 
illumination all around this district. This 
district is surrounded by Burnpur, Asonsol, 
Jamshedpur Muri, Ranchi, Ghastila and 
Bokaro and in all these places a large num-
ber of industries have come up. But you 
witi not find any illumination within Purulia 
for want of industries there, as if it were a 
cursed district. Even there is no industrial 
estate in Purulia. Sir, when Shri Prafulla 
Sen was the Chief Minister of West Bengal, 
we made a proposal to him to construct a 
14-mile road from Jaipur to Bokaro via 
Sidhi Ropo, and one from BamniaChaa 
Road only 22 miles. If these roads had 
been constructed and power facilities given, 
many ancillary industries would have grown 
in Purulia to give employment potential.

Sir, you will be surprised to know that 
if boys of Purulia register their names in the 
employment exchange at Purulia, their cases 
for getting jobs in Bokaro Steel Plant, are 
not taken into consideration as they are not 
considered to be local boys. But Bokaro 
is only 28 miles away from Purulia. Boys 
living 300 to 400 miles away from Bokaro 
Steel Plant are getting jobs in that factory 
whereas Purulia boys living so near the 
factory are not getting employment there. 
Similar is the condition in Santhaldi Ther-
mal Power Plant. Even for the posts of 
car drivers and peons in Purulia local boys 
do not get any preference. People from 
other districts are being appointed for these 
posts by the Writer's Building. Then
10,000 boys have registered their names with 
the employment exchange for the posts, 
Exen the primary teachers* posts have not 
yet been filled up by the local boys since
1967. Should I think that th? boys of 
Purulia are born refugees ? , !

The Lac industry in Purulia is in a 
dying ; condition. There are many 
industries in Purulia* 25,000 people ace 
engaged to biri industries. Bat the Wtf
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inritattrMs (here are feeing shortage of birl 
leaves due to irregular rains this year. The 
biri leaves come from Orissa and other 
States. Bat the Orissa Government this 
year ?is exporting 35,000 quintals biri leaves 
to Ceylon and as a result of that the biri 
industries in Purulia may face shortage of 
raw .material this year. So, further export 
may be stopped.

Sir, there are many minerals available 
in ftmftia. I f  all the mineral resources 
there are properly exploited, many small- 
scale and medium scale induries can grow. 
The Central Government has made a provi-
sion for the grant of 10% monetary assis-
tance for the growth of industries in Purulia. 
Provision has also been made by the 
Central Government for the grant of 80% 
loan from banks for the growth of industries 
there. This loan will be available to those 
Persons who want to undertake an indus-
trial project upto the valuation of SO lakhs. 
But so far no private entrepreneur has come 
forward to set up a industry there. There-
fore initiative shoutd come from the public 
enterprise to set up industries there.

Then $ir, 1 shall come to rhe question 
of agriculture in my district. There is a 
scheme for the poor marginal farmers in 
my district. Under that scheme 25,000 
wells of two eatcgories of Rs. 3,000 
and Rs. 5,000 are to be dug. For that 
wo*k farmers will be given 1/3 as Govern-
ment grant and 2/3 as loan from the banks. 
The farmers have applied for the loan. But 
difficult conditions have been imposed upon 
them for getting that loan. The farmers 
are to procure forms from Purulia, to pro-
duce certified copies of the document and 
the current land receipt*;, and to show land 
of three bighas at a stretch. Besides, they 
will have to pay Rs. 32 as fees along with 
the application form for loan. So these 
conditions are difficult to fulfil for the poor 
farmers. Consequently not a single well 
has been dug out of the proposed 25,000 
wells. The farmers who own 2.5 acres of 
unfertile-land are not in a position to take 
Rs. 2,000 as loan from the banks.

Then Sir, I come to the condition of 
hospitals in West Bengal. There are no 
primary health centres in 98 Blocks in West 
Bengal. Out of 335 block development 
centres, there is no Doctor in 9 Primary 
Health Centres. Then Sir, I shall spy, so 
faraslremember, that for the last live

years no boy from Purulia could get admis-
sion in medical colleges. This year 3 seats 
were vacant in a medical college in Banfaxra. 
But Purulia boys could not get admission 
there as the relatives of high officials in 
Writer’s Building got admission there be-
cause of their personnel influence. There-
fore Sir, should I think that no boy from 
Purulia shall ever become a doctor ?

There was a proposal to set up a medi-
cal college in Midnapur. If that college is 
set up. boys from backward areas like 
Purulia and other districts will get chance 
to study in a medical college. It is not 
possible for the boys from backward areas 
to compete with the boys of Calcutta in 
getting admission in medical colleges.

Sir, there is a hospital Purulia having 
only ons hundred beds. 167 patients have 
to sleep in open for want of beds in that 
hospital. There is.no blood bank in that 
hospital. Even there is no facility for 
getting medicines in that hospital. There 
are two ambtilancc vans. But one of them 
always remains out of order.

Sir, the &.D.O. in Handwan block has 
(o travel by a bullock cart upto 14 miles in 
order to reach Purulia. This Band wan area 
in habited by the tribal people. Those 
people have not yet aecn a metalled road in 
their area as there is not an inch of it. The 
Barabazar—Band wan road, which is in the 
borders the State of Bihar, has neither been 
developed by the Government of West 
Bengal nor by the Bihar Government. There* 
fore, the Central Government should take 
some steps to develop this road. If this 
road is not developed by the Central 
Government, what will be the fate of the 
tribal people living there ?

Sir, the naxlite movement in West 
Bengal has spread to Bihar and Orissa and 
it may infiltrate to other States also. In 
Hazaribagh jail 8 naxalite prisoners have 
been killed by police firing. If the simple 
minded people of Purulia are neglected by 
the Government, then, the people there may 
also resort to agitation in order to get their 
demands conceded by the Government. It 
is also feared that Purulia people may also 
come under the influence of naxalism if 
their legitimate demands are not accepted 
by the Government.

Last of all, 1 would fay that every 
effort should be made by the Goyer^ms^t to
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establish peace in West Bengal. I support 
the West Bengal Budget. With these words,
I. conclude my speech.

SHRI G. VISMWANATMAN (Wandi- 
wash) : When we discuss West Bengal, the
land of many heroes and poets, 1 am re-
minded of Rabindranath Tagore wlio spoke 
about man whose mind is without fear and 
whose head is held high. The present situa-
tion in West Bengal is far from it.

Let me start with the appointment of 
Mr. Siddhartha Shankar Ray as the Minister 
without portfolio incharge of West Bengal 
Affairs. This appointment is unprecedent-
ed and unusa). President’s Rule has been 
imposed 26 times after the promulgatian of 
our Constitution, but this is the first time 
when a Central Minister is appointed to be 
in charge of a State, This is but remote 
control.

Many jurists have given therr opinion 
on this appointment, and so far, no emi-
nent jurist has supported such a thing which 
is happening for the first time in this 
country. According to Dr. L. M. Singhvi, 
this appointment, I quote, :

“ is constitutionally untenable* but 
contains the seeds of discord and 
frustration in which diarchy and 
dichotomy could defeat the very pur-
pose for which this experiment has been 
devised in the particular exigencies of 
West Bengal” .
I have been searching the Constitution 

for a provision to justify this appointment, 
but I could not find any justification in oar 
Constitution. This is not only resented by 
the opposition parties, even Congressmen 
have not received this with good wishes.

When Mr. Bijoy Shankar Nahar visited 
Delhi, this appointment was whispered into 
his ears. He straightaway went to Calcutta 
and announced to the pressmen that some 
sort of a super Cabinet Minister was 
going to be appointed to look after West 
Bengal.

Minister to take over the Gtovemor’s 
functions”
This announcement was made in this 

House by the Prime Minister. I do not 
know whether it is President’s rule or PHme 
Minister’s rule. I think there is a distinction 
between these two. If I engage Mr. Siddhw- 
tha Shankar Ray, as an eminent lawyer 1 
am sure he will satisfy any law court in 
this country that his own appointment is 
untenable, unconstitutional and a constitu-
tional impropriety.

If we accept this principle of appointing 
a Central Minister in charge of a partieular 
State, this principle can be extended alnd 
Mr. Hanumanthaiah can be appointed to be 
in charge of Mysore, Mr. Gza to be in 
charge of Gujarat and Mr. Swaran Singh 
to be in charge of Puity&b. I am reminded 
of the olden days of Emperors who used 
to appointed their trusted lieutenants to be 
in charge of kingdom* conquered or 
anexed;

As the Hindu rightly points out :
“This appointment raises doubts 

about the political neutrality of the 
Presidential administration/*

I think the hon. Minister will agree with 
me that when a Governor is in charge of a 
State, he may not be completely impartial, 
but at least to a certain extent he is 
impartial.

This will be lost if a Central Minister 
is appointed in charge of a particular State. 
This is a bad precedent I know there are 
conditions in West Bengal which never 
prevailed in our country. Even if tkis is 
justified, it should be the first and last 
appointment. This should never be: repeated 
hereafter.

For three months, there was this 
Government headed by Shri Ajoy Mukher- 
jee. This Democratic Coalition Government 
was there hardly for three months and now 
it has gone. No tears have been shed over 
the resignation of this ministry. VirtualJy it 
it was a Congress ministry and it has 
gone unwept* unsung and tin honoured. For 
three months, the ministry was a passive

As the Statesman of Calcutta, has rightly 
pointed out :

**As West Bengal’s super Chier Chief 
Minister under President’s Rule, Mr. 
Siddhfcriha Shankar Ray can scarcely 
add' to the credibility of the President’s 
non-partisan role, What West Bengal 
needs and has indeed needed for a long 
time is a new Governor 'Sot •  OwteM

onlooker to the orgy of violence and mur-
ders committed day in and day oat* Gun- 
sn&tching, political murders and bdmb 
i trowing have become almost daily events 
there. Not a single day passes Withouttwo 
or three murders of a political naiure being 
co»>initfe4, Wtyt are w? doinf ateut it?
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We hear cases of firearms being looted not 
only from private citizens but even from 
police stations and armouries. Just as bad 
money drives out good money from circula-
tion, anti-social elements in West Bengal 
are getting the upper hand. I do not kno w 
where we arc going to end.

I know the people of West Bengal are 
politically educated. They used to discuss 
politics everywhere—in trams, buses, tea- 
shops and other places. Now there are no 
more such discussions. Newspapers report 
that maidans are empty and no more public 
meeting are held because the people are 
afraid. Not only the public, but even the 
police is paralysed. The police is being 
supplemented by the CRP, BSF, etc., and 
not being satisfied with these forces, we 
have sent our army. When we ask the 
police why they have broken down, thev acc- 
ues the public of non-cooperation. No doubt 
they are correct to a certain extent. People 
are not coming forward to give evidence and 
identify the criminals, even if they witness 
day light murders. But again, there are 
charges made against the police. 1 quote :

“The west Bengal police has been 
indoctrinated, corrupted and alienated. 
It has abetted murders to please and 
placate the power-holders of the mo-
ment.”

This may not be cent per cent true, but 
there is truth in it. This can be seen from 
the accusations made against tt by the 
political parties there. Murderers are going 
u&punished. For example, the killers of Shri 
Hemant Kumar Basu. Forward Bloc leader 
and Shri Ajit Biswas, both of whom were 
candidates for a byene lection in a Calcutta 
constituency, have not been traced and 
punished. The Central Government has 
taken over West Bengal. Now they must 
go into it, There is no me treating the 
symptoms ; you must cure the disease. If 
these political murders are not stopped, 
even the political leaders will not be spared. 
I warn the leaders who are making use of 
violent tactics in favour of their parties, 
whoever they may be, that they are going 
to be the victims of the same play which

murders becomes easy and that of the 
peace-keeper becomes harder, in West Bengal, 
the crisis of confidence of the people in 
themselves and in the political parties and 
in the administration has reached a cli-
max.

Now fear prevails everywhere. The 
courage about which Rabindranath Tagore 
has spoken has vanished, immediate action, 
strong action with a heavy hand is required 
now. The morale of the police in West 
Bengal has to be boosted. They should be 
given adequate fire arms and security for 
their families. The main problem is that of 
educated unemployed. Though educated 
unemployment prevails through-out the 
country it is very acute in West Bengal. 
That is the main reason for Naxalite move-
ment in West Bengal. So. government have 
to taken immediate action to provide em-
ployment to the educated youth.

A number of industries have closed 
down in West Bengal. There is a flight of 
capital from West Bengal. This should be 
stopped. For this the political parties must 
take the responsibility. They must come to 
an understanding that bandhs and gheraon 
would be stopped so that factories could 
open and potentiality for employment in-
crease after industrial peace is restored. The 
trade unions and the employers must come 
to an agreement that they will work together 
to the extent possible to provide more 
employment to the people. On the agricul-
ture sector food production has to be in-
creased. The implementation of land reforms 
is far satisfactory in West Bengal and it has 
to be quickened.

Though the problem of refugees is a 
national problem it has become a more 
acute problem for West Bengal because ftat 
State is deluged with refugees. All the pro-
blems of the State have got aggravated 
because of refugees. The city of Calcutta is 
swelling with refugees. So, the development 
of Calcutta should receive immediate atten-
tion of the government and they should give 
priority to it.

they are indulging in. Those who take the 
sword shall perish by the sword. If killings 
do not arouse a sense of revulsion in the 
minds of the common people, the taak of the

♦SHfU SUBODH HANSDA (Midnapur): 
Mr. Speaker* Sir.w jth your permission I 
would like to *peak ifiBengaliin support of 
the West Bengal Budget as well as Presi-
dent’s Proclamation in regard to the State

was delivered in Benaati'
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of West Bengal. Today in West Bengal, 
except some political leaders, every mao it 
very much concerned with the fbture of the 
State. This question has arisen in the mind 
of every man there whether peace wilt come 
back to West Bengal or not. There is 
trouble every where in West Bengal—-whether 
it is in the sphere of industry or in agri-
culture. Now an additional trouble has 
been created because of the 70 lakhs evaquees 
from Bangladesh. These evaquees have 
aggravated the existing problems of West 
Bengal. Therefore, I feel, if the existing 
problems of West Bengal, together with the 
new refugee problem, are not solved, latw 
and order will never be established in West 
Bengal. Besides, all the developmental 
activities in West Bengal will certainly be 
hampered. It is the opinion of many 
persons that the present refugee problem is 
the headache of West Bengal atone. When 
the tjuestion of sending refugees to other 
States arose, many State Governmerts refused 
to receive the refugees. But we should not 
forget that if the problem of 70 lakhs 
refugees in West Bengal is not solved, the 
entire West Bengal Will be in flame and that 
Same will also engulf the entire country in 
the long run and, consequently, the develop* 
mental activities in the entire country will 
receive set-back. Therefore, 1 would request 
the Central Government to consider seriously 
the problems of the refugees. Rs. 60 crores 
that has been allocated by «he Central 
Government for the rehabilitation of the 
refugees, is not adequate. The Central 
Government will have to pressurise other 
State Governments to accept the refugees so 
that refugees may find temporary rehabilita-
tion In other States.

Sir, when West Bengal is facing a serious 
law and order problem and a refugee 
problem, our CPIM friends have demanded 
an early election in West Btengal. I do not 
understand how CPIM Party fans made such 
a demand—under the present situation in 
West Bengal. At present there is no safety 
of life in West Bengal. A large number of

there should not be an early election in West 
Bengal unless law and order is fully 
established In that State.

Not only this. The election can also 
not be held in West Bengal until 70 lakhs 
refugees go back to their homeland. I know 
why CPI-M party demands for an early 
election in West Bengal. So long as there 
is chaos and disorder in that State, the 
CPI-M party is likely to be benefitted out 
of that situation. You know, Sir, that In 
Burdwan there was widespread loot and 
murder before the 1971-election and as a 
result of that chaotic condition in that 
district the CPI-M party won the largest 
number of seats in the said election from 
that district. So it is the firm belief of the 
CPI-M party that widespread loots and riots 
in West Bengal will put them at an advan-
tageous position in the coming election. 
Shri Somnath Chatteijee is a representative 
from Burdwan. He seems to be a great 
friend of the working class people aid the 
landless peasants. It is his complaint that 
for all the murders and loots in Burdwan 
the Congress party (N) is responsible. But 
I want to remind Shri Somnath Chatterjee 
that had the Congress party (N) believed in 
politics of violence, the CPI-M party would 
have lost its existence not only in West 
Bengal but also in the entire country. There-
fore, I want to say emphatically that the 
Congress party (N) never believes in politics 
of violence,

Shri Sidhartha Shanker Ray convincd a 
conference of all parties in West Bengal in 
order to establish peace in that State. It is 
a matter of great pleasure that the CPI-M 
party joined that conference.

I firmly believe that the CPI-M |mrty 
did not join that conference heartily. 
Immediately after attending that conference 
the CPI-M party declared openly in a 
meeting under the monument that they would 
continue their agitation against the Presi-
dent's Rule in West Bengal. They have 
called for Bengal bundh on the 11th August, 
1971. Therefore, I believe that the CPI-M 
party is not Interested in restoring peace to

people there are struggling hard for food 
aind shelter. The administrative machinery 
is trying to combat the present situation in 
West Bengal with all its might So it will 
fee Inhumane on the part of the CPI-M 
pasty to demand an flection In such a situa-
tion t* We* Bengal, I feel human live# 
have no value so the CPM4 party aa is 
evident from ft* demandforaa early dectio©

to ifty tiotoiflB ■

West Bengal. The people of West Bengal 
know very well that for all the violence in 
that State the CPI-M party is actually 
responsible. The CPI-M party joined the 
conference, called by Shri Sidhartha Shankar 
Ilay, in order to oovar up its own misdeeds. 
But in this manner the CPI-M party wfl|
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Together with the improvement of tew 

and order situation in West Bengal, there is 
Is a great necessity to solve the serious 
unemployment problem in the State. Today 
in West Bengal most of the small and big 
industries are in a dying condition. The 
first United Front Government is responsi-
ble to a considerable extent for the present 
state of affairs in the industrial sphere in 
that State. But the Central Government 
and the State Government must also share 
the blame. The Central Government has 
been neglecting the industries in West Bengal 
for . the last few years. Hie West Bengal 
industries are now getting some financial 
assistance from the Central Government. 
But they are not getting raw material. The 
engineering goods industries are in a critical 
condition for want of steel. Therefore, the 
demands of the engineering goods industries 
for raw material will have to be met. Apart 
from this, new industries should be set up 
in West Bengal so that the serious unemploy* 
merit problem there may be solved.

Sir, the steel distribution policy is not 
advantageous to the smaH industrial units. 
It is not possible for these industrial units 
to submit their indent to JPC after deposit-
ing 10% security, These industrial units 
have got their own economic problems. 
They usually work on smaller contracts. 
Therefore, it is not possible for them to 
assess the requirement of raw material when 
they take a five year contract. Even they 
are not in a financial position to accept such 
a long term contract. Therefore, the present 
steel distribution policy requires modifica-
tions. Besides, 20% steel is supplied to 
smaller industrial units by the Ditector of 
Industries but the major portion of that steel 
goes id the black market. The main reason 
for such a black marketing is that there is 
an dishonest group in the office of the 
Deputy Director of Industries and because 
of the conspiracy of that group such a thing 
happens. That group is issuing fake licences 
to some industrial units for getting steel but 
actually that steel is sold in the black 
market. Therefore 1 would, request the 
Central Government to transfer all the 
officers whir, are responsible for this black 
marketing of steel, from the office 0f  the 
Deputy Director of Industries ; otherwise 
there is no possibility ofstopplng blade 
marketing in steel. ■■

situation in West Bengal, I would request 
the Central Government to include the 
Petro-Chemical projects and the Ship-
building Yard project at Haldia in the 4th 
Five Year Plan. I also find that the work 
for the Haldia Port and the Haldia refinery 
project is progressing very slowly. Therefore, 
the Central Government must make efforts 
to complete these two projects soon. The 
Central Government must also see that local 
people are employed there.

Sir, in this budget 1 do not find much 
attempt on the part or the Central Govern-
ment to develop the condition of the 
scheduled castes and the scheduled tribes. 
Whatever little effort have been made by the 
Government so far for the economic 
development of the scheduled castes and 
scheduled tribes, is not adequate. Many 
political parties are taking advantage of the 
poverty and illiteracy among the adivasi 
people. These political parties are misguid-
ing them. They are also inciting them to 
resort to political murders. The money 
that has been allocated for removing the 
poverty of the Adivasi people in the State 
Budget, is very meagre. The Central 
Government has approved of some schemes 
upto the valuation of Rs. 1.35 crores. But 
the State Government do not have money 
to implement those schemes. Therefore, I 
would appeal to the Central Government to 
allocate more money to the State of West 
Bengal. Works like repairing of school 
buildings, and construction of roads should 
be undertaken in adivasi areas so that the 
economic condition of the adivasi people 
may be improved. The adivasi people 
should also be given facilities in agriculture.

The adivasi people should be given 
education. The Pfon of the Govxenment for 
free primary education has not yet been 
fully implemented, particularly in adivasi 
areas. The adivasi children should be given 
primary education in their mother tongue. 
But it is the accepted plan of the Govern-
ment to give primary education in one’s 
mother tongue. I also know that many 
adivasis students of Middle standard live in 
hostel? but they are not getting any stipend. 
The mmiber of stipends have been reduced 
very much. The money that is given as sti-
pend is atto very meagre. : O n iy R » .3 0 is  
gwenasstipend to eachstudent. With that

' little taiKWot ^  itiD ^ it posiibie for ;
' ? M* MtiftrfiHf ie  iiviM

■
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in a hWel ?Therefore* I woukirequest t he 
Government to ina*a»etfce anw w rtP f 
stipend. I also request the Government 
to set tip more; hostels, for the adivasi 
students. Sir. if the Government is really 
interested to spread education among 
the adivasipcople, it should set up central 
hostels in those adivasi areas which have a 
number of educational institutions, in my 
Jhargram area these are 12 institutions of 
various types. X feel there is a necessity of 
establishing a central hostel there. I do 
not say that central hostel* should be set up 
only.in Jhargram. When there are many 
educational institutions in some particular 
adivasiarea* there is a necessity to set up a 
central hostel there. This central hostel is 
particularly essential to adivasi . women 
students. A long time ago the West Bengal 
Government assured to set up a hostel for 
the adivasi students in Calcutta. Calcutta 
is the centre of education and in such a 
place there is a great necessity for a hostel 
for the adivasi students. I feel the West 
Bengal Government has forgotten about its 
own assurance. I therefore appeal to the 
ccntral government to do the needful.

50 lakhs people live in Midnapur district.
1 have made repeated requests to the West 
Bengal Government to set up a medical 
college there. But my requests,. were never 
heeded to. Sir, you know that the Mudliar 
Committee recommended that there should 
be a medical college for every SO lakhs 
people. Therefore, if I make a demand for 
setting up a medical college in Midnapur, I 
feel, my demand will not be treated as 
Unjustified. I hope the Government will 
consider my demand for a medical college 
in Midnapur. .

For irrigation projects like Kangsavati 
and Keieghai, the Gvvernment have taken 
over the land of many people in Midnapur. 
In connection with these projects, the houses 
of many people were demolished. But the 
affected people have not yet been paid any 
compensation. Even alternative lands were 
•not given to those people whose lands were 
taken over by the Government. The 
affected land owners have not also been paid 
any compensation m money. I know the 
case of many poor people, whose lands have 
bean taken over by the Government, arc 
now roaming here and there for food. 
Because of the cruel attitudefcf the Govern* 
ment* th« legitimate demands of these 
people ace being neglected. 1 i^oiitd there-

fore request the Government to pay compen-
sation to these people immediately.

The work of the Kangsavati irrigation 
project isprogressiugslowly, So far it has 
been possible for this project to supply 
water to some areas in Midnapur. But the 
most important point is that we have not 
given due importance to small irrigation 
projects. Doe to the availability of electri-
city in the Punjab, it has been possible to 
have more small irrigation projects there. 
Similarly, small irrigation projects could 
have been set up in Midnapur, Purulia and 
Bankura if we could supply electricity to 
those places.

You know, Sir, Our W. Bengal is the 
most backward State in regard to rural 
electrification programme. Only 3000 
villages have been electrified so far. There-
fore, I would request the Central Govern-
ment to allocate more money to the State 
of West Bengal in order to enable her to 
carry out rural electrification programmes on 
a wide scale. Electricity will also help 
more installation of pumping sets for irriga-
tion purposes.

For Subarn%rekha river a Hood protec-
tion scheme has been undertaken. Apart 
from SO villages in the Midnapur district, we 
must pay our attention to other areas so far 
as flood protection measures are concerned. 
Therefore, I want that flood protection 
measures should be undertaken in such a 
manner that it may save the entire people of 
West Bengal from flood havocs. I hope 
whatever suggestion I have made so far, 
they will be considered by the Central 
Government With these words I conclude 
my speech. Thank you Sir.

SHRI SAMAR GUHA (Contai) : Sir, it 
is very unfortunate, although West Bengal 
Budget and other matters are being dis-
cussed in the House, only one Minister of 
State for Finance is present. The Cabinet 
Minister is not there nor, the Hpme Minister 
is there and even Mr. Siddhartha Shankar 
Ray who has been given the responsibility 
of West Bengal is not present. I think* you 
should pull them u p . A t  least you should 
ask them. M. Siddhartha Shankar Ray, the 
Hoipe Minister and the Qi#net Minister, to 
be presen t here. (Interruption), f

MR. SPEAKER : You speak ttoti.

AN r HON. MEMBER : He wants to 
speak, before Mr. Siddhartha Shankar Ray.



SHR1 SAMAR GUHA : Mf. S p a te ,  
Sir, I feel tempted to discuss ft large spec- 
tnim of the socio-economic maladies that 
have contributed to the present ills of West 
Bengal, I will concentrate wholly on one 
aspect and that aspect is the restoration of 
law and order in West Bengal for the parti-
cular reason that the whole of eastern 
legion of India is on a point of explosion 
due to the situation arising out of Bangla 
Desh and also massive influx of refugees 
fram there. It is not a secret, it is talked 
all over the world and even, recently, Mr. 
U Thant has sent a note to all the countries 
of the world stating that Indin and Pakistan 
are on the brink of a war.

We all know that the situation has so 
devoloped and, recently, Mr. Yahya Khan 
has also given a threat to India, and the 
situation is developing that it may explode 
at any time, at any moment, in the eastern 
region of India. If it is so, it will be the 
task of our army to defend our national 
honour and also the security of our country 
on the eastern frontiers.

I have one question to ask from the 
people of West Bengal and also ourselves of 
different political parties. That question 
is : our defence forces will have to defend 
our national honour. Have we not the 
task to defend for them their supply line, 
the line of communicatjons ? If it is so, it 
is absolutely necessary to-day that the law 
and order situation should be maintained 
and should be restored. Also there is 
another thing. It is also the responsibility 
of the people of West Beagal and parti* 
cularly the responsibility of different political 
parties to see -.

AN HON. MEMBER : Not the Govern* 
meat ?

SHRI SAMAR GUHA : Of the parti-
cular political parties to see that *e the 
political r*rttcs and the people together play 
otur real role in fulfilling our commitment 
to the people of the Bangla Desh. What a 
tragic contrast between the two image*—the 
East Bengal *nd the West Bengal to-day ? 
In East Bengal, the Bangla Desfe people, the 
freedom fighters, are sacrificing their lives, 
they are undergoing tremendous sufferings 
and they are embracing martyrdom every 
day* What is the contrast we see to-day in 
West Bengal ? Chocs, murder, loot, arson Is 
going on every day and: the political parties 
fighting each other. The whole people of
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West Bengal to-day areaeized of a few 
psydwsis and apprehension in their minds. 
The administration has come to a standstill. 
The political activities of all parties have 
almost stopped. The Government la 
becoming day by day autocratic. The 
democratic movement is no longer found in 
West Bengal. To-day, Sir, almost all the 
political parties have become prisoners of 
unsocial elements. It hi the rule of unsocial 
elements to-day that is going on in West 
Bengal If yon really want that we do our 
best in the defence of the revolutionary 
Bangla Desh. then in the rear of Bengal, that 
is. West Bengal which Is the most important 
rear, peace must be maintained and the 
whole people as a single solid body stand by 
the revolutionaries of the Bangla Desh for 
the successful operation of the Bangla Desh 
revolutionaries. Therefore, it is essential 
to-day that the first urge of the people and 
the most important issue before the State 
is the restoration of peace and rule of law in 
West Bengal to-day.

1 have in thii House raised the issue of 
the legaltiy of Mr. Sidhartha Shankar Ray’s 
appointment as Minister in Charge of West 
Bengal. I said that the Prime Minister has 
no right to announce on the floor of the 
House that Mr. Sidhartha Shankar Ray is 
going to be entrusted with the charge of 
Minister without Portfolio for dealing with 
West Bengal problems tmd you see the next 
day a Presidential Order was issued, I 
should say, correcting the mistake of the 
Prime Minister. 1 had a discussion with the 
Prime Minister and she had made it cate-
gorically clear that Mr. Sidhartha Shankar 
Ray is not going to usurp the powers of the 
Governor. • {Interruptions). Constitutionally 
he is nothing but an Adviser. Still, I should 
say the introduction of a Cabinet Minister 
in Charge of a State under President’s Rule 
it an innovation. It never happened in the 
last few years. There had been President's 
Rule in many a State and if this is an in-
novation, I have nothing to say. But I 
have one point to draw your attention to. 
Today if the Government want that the 
people of West Behgal should stand by the 
Government, I want to stand by the Govern-
ment. I want to co-operate with the 
Government lor if the Government tty to 
defend the right, the democratic right of the 
people of Bangla Bmh and help them, 1 
will try to e»tesd all my co-operation to 
them and also for dealing with the pro-
blems of refugees *

Demands, /!«*., «< 156a®; i97i
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lt\is known to everybody that m 1972 
the general elections arc coming. Now, it 
I* a question of what attitude the Opposi-
tion parties should adopt. As one belong* 
ing to the Opposition, how should I view 
this ? What is the role of the Opposition 
and what is the function of the opposition ? 
The function of the Opposition parties is to 
find out the defects and take advantage of 
the difficulties of Government and to erode 
the image of the Government and build an 
alternative image for themselves. Naturally, 
the Opposition parties would try to take 
advantage of the difficulties of Government 
at the time of the genera) elections in 1972. 
If that be so, then it wilt be difficult in 
West Bengal to create a real condition for 
giving help to the people of Bangla Desh 
and for dealing with the problem of refugees 
and also for extending our real sincere co-
operation to the Government. So, if 
Government really want that the situation 
in Bangla Desh should be changed, if 
Government really want that normal condi-
tions should be restored in West Bengal 
and if they really want that we should 
create a condition in West Bengal where if 
Pakistan indulges in the adventure or, rather 
I should say, misadventure of creating 
trouble with India, then the whole of the 
people of West Bengal and all the patriotic 
political parties would stand behind the 
Army and the Defence Forces, then there is 
one essential thing to be done namely that 
Government should disabuse the minds of 
the people of West Bengal and of all the 
political parties and say that they arc not 
going to take advantage of situation arising 
out of Bangla Desh for the success of their 
election campaign in 1972. Government 
must disabuse the minds of all the political 
parties, especially the Opposition political 
parties in this rcspect. For this, it is 
absolutely essential today that Government 
should declare that until and uialess the pro* 
blem of Bangla Desh is solved and a condi-
tion is created for sending the refugees 
back to Bangla Desh. there will not be any 
general elections in West Bengal, Assam, 
Tripura and Meghalaya. Unless Govern-
ment disabuse the minds of the Opposition 
parties of this apprehension that Govern* 
ment would try to take full advantage of 
present situation for building up their image 
and for building up their organisation and 
take advantage of it for the next general 
elections, it will be difficult for the Oppo* 
sition parties to extend their sincere hand 
of co-operation to the Government.

MR. SPEAKER : Now, the hon. Mem-
ber should try to conclude.

SHRI SAMAR GUHA : Are you going 
to be so unkind us to ring the bell so 
soon ?

SHRI G. VISWANATHAN : I had 
left some time. That may be given to 
him. ,

MR. SPEAKER ; I think the hon. 
Member should feel obliged because in spite 
of his having no time, 1 have given him 
some time. He should be a little more con-
cise and mention the points briefly in the 
next four or five minutes.

SHRI SAMAR GUHA : We can classify 
the difficulties in West Bengal at the pre-
sent moment into three categories. The first 
is to deal with the socio-economic maladies. 
Tne second is the law and order problem. 
The third is the problem of the relief to 
and shelter of the refugees. Although a 
solution to the socio-economic maladies is 
very urgent, yet 1 should say that today it 
should not receive the highest priority in 
the attempts of Government. I  should 
suggest that a high-powered committee 
should be set up to deal with certain pro- 
bJems, firstly, how to implement the Land 
Reforms Act immediately, secondly how to 
open the closed mills and thirdly to deal 
with the CMDA authority so that Calcutta 
couid be properly developed.

If Shri Sidhartha Shankar Ray really 
wants to discharge his duties, he should 
concentrate only on one point, namely 
how to restore law and order in West 
Bengal.

As regards relief, I have said on the 
floor of the House on many occasions what 
should be done. I do not know what has 
happened to this Government. They do not 
understand this simple point that it is im-
possible for Shri Sidhartha Shankar R ay- 
after all, he is not a super-human being— 
to deal with the massive Jaw and order 
problem and at the samte time the problems 
of the 80 lakhs of refugees. It is absurd 
and impossible. Therefore, this work should 
be divided. I would again emphasise that 
there should be separate Relief Minister to 
deal with the refugee problem. It should 
net be entrusted to Shri Sidhartha S h ik ar 
Ray. As I have said aliea&  he should 
concentrate his whole energy to deal with
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the law and order situation in West 
Bengal. ' * ■ ■ ■ / ' ■ '"

in rcgttfd to la i  and order problem, 
there are two aspects. On* is the adminis-
trative aspect ami the other is the aspect of 
co*operation of all the Opposition parties. 
If  all'the political parties agree to create 
a  situatibn whereift real democratic politics 
can function in West Bengal, then it would 
be possible for 75 per cent of the problems 
of law and order now developing in West 
Bengal to be solved.

1 am very happy to hear that Shri Jyoti 
BaSû  leader of the CPI(M) group there met 
the Prime Minister day before yesterday. 
I hope that the effort' to evolve a code of 
conduct among different political parties to 
deal with the law and order situation will 
be successful.

I have make an appeal to all political 
parties I have been in politics since my 
student days. But—now I feel that I have 
become a political imbecile. Today I cannot 
move about in West Bengal without two 
security guards. This is not the case with 
me only. Most of the political leaders, not 
alii are in the jsame position of having to be 
protected by security guards while moving 
about in West Bengal. What has become 
of us ? Have we not a responsibility to 
our cadres, our rank and file ? They have 
been butchered. Workers of all political 
parties are being butchered. What has 
happened ? We have now a terrible pro* 
hlem in West Bengal. The politics of 
revenge, the politics of badla lot is having 
full play in the State. If a worker of a 
political party is killed, immediately two 
workers of another are put to death. They 
are not the real workers, not the leaders, 
they are mostly peripheral workers. They 
are being butchered.

Therefore, it is essential today that all 
the political parties should come to together 
ihd meet the challenge facing all, the 
politics of badla lo. 1 dp not challenge the 
ethics of violence. There are many parties 
who ^lievis m the politics of insurrection 
and seizure of power. But they certainly 
do not Relieve in the politics of individual 
terrorism. Ccrtainlyno party I,know,of 
beifcvfcfe in thaU There may be people 
believing in insurrection who at the time of 
revolution indulge in all kinds of violent 
activities, but even they will shudder to

tbfak that if one hi* fellow workers h 
killed, he himself should or witt killihe 
worker of another political party. This 
will be revolting to his ethics of sense of 
values. .. ...: ., ■

What has happened today is that anti-
social elements have taken advantage of the 
situation prevailing as between different 
political parties, It is the habitual criminals 
who have wrought havoc in the State in the 
name of different political parties, under the 
umbrella of these parties. They get them-
selves enrolled as new cadres and new 
followers ia different political parties and 
indulge in killing and murder. Today we 
see in Bengal the worst type of criminal 
activities on the part of these habitual cri-
minals.

It is time there was a heart-searching 
among all political parties, particularly the 
two major parties, the ruling Congress Party 
and the CP1(M) whose political workers 
have now become virtual prisoners in the 
hands of habitual criminals.

Coming to the administrative side, I do 
not think either the army or the policc or 
the CRP will be able to deal with the law 
and order situation. It is the CAP which 
has created a terrible situation in West 
Bengal. It has created enemies for the 
Government there. I was present at the 
meeting called to discuss this matter and 
there I enumerated numerous cases where 
the CRP has created more enemies for 
Government. They have totatly failed to 
tackle the situation. People are going about 
with bombs, revolvers and pipe guns. No-
body stops them. Mostly it is innocent 
people who are the victims. They are being 
attacked or roughly dealt with the CRP. 
The police has become a complete nimcom- 
poop ; they are corrupt, collusive, partisan 
and worthless. I would like to make a 
request to Shri S. S. Ray through you that 
unless there is an attempt to thoroughly 
reorganise the police administration in the 
State, it is next to impossible to improve 
the law and order situation there. Transfer 
of a police pfficer from one district tq an-
other will not do. You have to immobi-
lise the corrupi, inefficient, collusive partisan 
type of police officers by giving, them, long 
leave or transferring them to equivalent 
posts outside the police administration.

That in absolutely necessary,
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Secondly, he must overhaul the intelli-
gence service.

Then, I am coming to the crucial point, 
which is most important, and that is, the 
writers Building from where the Secretariat 
administration is carried on. My impres-
sion is that they are now seized with a 
psychosis of fear and apprehension. 
Throughout the State, for the last four 
yeafis, there has been a shuffling and re-
shuffling of these men. Like shuttlecocks, 
they have been shuffling and reshuffling, and 
«ith Joy aides to this government and that 
government. There have been four Presi-
dent’s Rule and four so-called democratic 
rule. These unfortunate people do not know 
what they are today. Most of them have 
become lazy. Not only are they afraid ; 
but they have lost their initiative. It is 
absolutely necessary to day that at least a 
part of the IAS and ICS Secretaries of West 
Bengal should be transferred to other States, 
and from the adjoining States of West 
Bengal, like Orissa, Bihar, Uttar Pradesh 
and others, certain IAS and ICS cadres 
should be inducted to the Secretariat of 
West Bengal so that with fresh mind, fresh 
initiative and with a certain courage they 
can boldly deal with the law and order 
situation in West Bengal.

Lastly, I would ask Shri Siddhartha Shan-
kar Ray not to be allured, not be tempted 
by the political Nazism ; he is going in for 
too much publicity, and getting himself 
photographed. All this will boomerang on 
him. Already on the issue of Haldia he 
has created a fuss. Please try to do some 
solid work. Let action rather than words 
speak for him.

One minute more and I have done. There 
is now new scope for increasing employment. 
I will ask Shri Siddhartha Shankar Ray to 
explore the possibility of new recruitment, 
one, for the refugee relief centres ; two, for 
the food department; three, for the re-
cruitment of volunteers for implementation 
of the Land Act ; four, for civil defence ; 
five, for Haldia ; six, railway protection de-
partment ; and seven, for the volunteer 
force for protecting the railway lints and 
communications. This possibility should be 
exploredand a Committee should be set tip 
to tbat the yoimg man; not only a few

....fci 11'mm<i iiinr» .........

thousands, but a few lakhs of them, may 
get immediate employment and that will 
draw a number of young men into the con-
structive way of life. I wish to place that 
aspect also for his consideration.

*SHRI S. N. SINGH DEO (Bankura): 
Mr. Speaker Sir, while supporting the West 
Bengal budget ! want to make a few obser-
vations on the present situation in certain 
underdeveloped and educationally backward 
areas in West Bengal. Sir, I shall confine 
my speech to certain backward districts of 
West Bengal instead of going into the 
present political situation in that State. I 
shall specifically say about backward dis-
tricts like Purulia and Bankura. I hope the 
Central Government will help us In develop-
ing these two backward districts.

Sir, you know that Purulia was a part 
of Bihar State previously. During the Hirst 
and the second five year plans, the Govern-
ment of Bihar did not undertake any dve- 
lopmental work for this district. The Bihar 
Government was always under the appre-
hension that some day Purulia would go to 
West Bengal. Therefore, nothing was done 
for this district by that Government. The 
people of Purulia are very much poor and 
most of them are uneducated: Since those 
people are not getting any facility from the 
Government to develop themselves, they a re 
suffering from serious frustration in life. 
They are now looking forward to the Cen-
tral Government for help. If the Central 
Government does not do anything for those 
people, the politics of violence may also 
spread there.

Sir, the present Purulia district in West 
Bengal was a sub-division of Mahbham 
district of Bihar. But even the complete 
sub-division was not transferred to West 
Bengal. Therefore, I demand that 5 thanas, 
which were previously included in Purulia 
sub-division, should be transferred to West 
Bengal.

Our Purulia and Bankura districts are si-
tuated at tbe end of Chhota Nagpur plateau. 
Because of uneven condition of land there, 
there is no facility of irrigation in Purtrfia 
and Bankura. We want that dams should 
be constructed over existing ctmals and 
rivers in Purulia and
it will provide irrigation facilities to those 
districts. We have tent many schemes

inuiximm Mmhiiiifeitiifl.WiriH-ii ili.. Viai'VO
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regarding dam construction to the West 
Bengal Government. But the Government 
of Weft Bengal has not done much for those 
schemes. I therefore, hope that the Central 
Government will take necessary action in 
regard to those schemes.

Sir, the work of the Kangsavati dam 
project is progressing very slowly. 1 hope 
the Central Government will take neces-
sary steps to complete this project soon, so 
that the farmers may get water in time. 
The Survey work for Dwarkeshwar river has 
been completed. But it is a matter of regret 
that this project has not been included in 
the 4th five year plan. So 1 requset for its 
Included in the said plan. If a dam is cons* 
tructed over Dwarkeshwar river, it will 
provide irrigation facilities to Purulia and 
Bankura.

Purulia and Bankura are very much rich 
in minerals. In theses two districts there 
is a wide coal belt where metallurgical coal 
of high order is available. This meulurgical 
coal can be utilised for steel plants.

I must say with great regret that we 
require a number of washeries to wash poor 
quality coal. But metalurgical coal does not 
require any washing. Therefore, I would 
request the Central Government to work 
out a plan through NCDC in Purulia to 
utilise this meteorogkal coal. There is a 
great deposit of lime stone in ihalada of 
Purulia district. In order to utilise that lime 
stone a cement factory can be set up in 
Purulia. There is not a single cement factory 
in West Bengal, in Calcutta building cons-
truction is going on a wide scale. For 
the supply of cement the State of West 
Bengal has to depend upon other States. 
There are states which have been 5 cement 
factories.

Sir. a huge quantity of iron slags in 
Durgapur and Burnpur steel factories are 
lying without any use. With the mixture 
of lime stone with those iron slags cement 
can he produced and in that manner a 
cement factory can be set up in Purulia 
which may provide employment to thou* 
sands of people. Our late Chief Minister, 
Dr. B. <p. Roy, assured us in the West 
Bengal legislative assembly that such types 
of cement factories would be set up in 
Purulia. But it is a matter of great regret 
that so far we have not received any survey 
report on those projects. I would therefore 
f p p r t  fj* 9 « u » | aovemrowt t?«M

State Industries Department to prepare a 
Survey report on those projects, viz., cement 
and stage cement factories immediately, and 
it may be sent to the Central Government 
for approval.

Sis, in Purulia, Bankura, arid Midnapur 
a large number of Adivasi people live. They 
arc very poor and uneducated. There n  a 
great prospect of industrial development in 
the Adivas areas of these districts. But the 
Government has done nothing for the deve-
lopment of industries in those places. There-
fore 1 demand that a development board 
should be set up for these three districts. 
The Board should receive adequate financial 
assistance to implement those schcms. I aslo 
want that the local development works 
should also function in collaboration with 
the development board.

Sir we, have Santhaldi/Power Thermal 
Plant in Purulia. From this power plant 
electricity is being supplied to all the indus-
tries in big towns and cities. But so far as 
the rural areas in Purulia, Bankura and 
Mindapur are conerned, they are still with-
out electricity. The Government has not yet 
taken up electrification programmes in the 
villages of these districts. We do not want 
that only the surrounding areas of Purulia 
should remain developed. The interior of 
Purulia is still without electricity. However, 
we want that electricity should reach every 
village. With the help of electricity it will 
not only be possible to develop agriculture 
by irrigation but also to set up small scale 
industries in the villages and by means of 
that we shall be able to improve the stan- 
derd of living of the villagers.

Sir, President’s rule has been imposed 
in West Bengal. I am very happy that Shri 
Siddhartha Shankar Ray has been made 
incharge of West Bengal affairs. I hope he 
will try to solve all the problems of West 
Bengal. I also hope that West Bengal will 
develop under his care.

1 support the West Bengal budget. I 
now conclude my speech.

SHRI H. N. MUKHERJEE (Calcutta- 
North-East): Mr. Speaker, Sir, 1 appreciate 
the courtesy on your part which ha* enab-
led me to take parti a this discussion and 
I shall try to reciprocate by not speaking 
longer than} must, In a parliamentary «et* 
up, M n U (
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phenomenon, but in the case of West
Bengaly pver aad oyer again, unfortunately 
it has been found to be accessary^) 4m Dot
going into a discussion on that matter ; I
am sot going into a start mud-slinging as 
between different parties, but I realise that 
it is on account of the left aad democratic 
movement is West Bengal being in dfcantay 
that this position has forced itself upon us 
and we have to make the best of a bad 
job.

I am personally not happy about the 
manner in which the Prime Minister appoin-
ted one of her colleagues, Shri Siddhartha 
Shankar Ray, as the minister virtually in 
charge of West Bengal 1 think constitu-
tionally, it was not a process above board, 
as I think it is one of other example of the 
somewhat authoritarian and personalistic 
ways of the Prime Minister. But even so,
I consider that we have to judge this deci-
sion on the basis of a pragmatic analysis 
of what is going to happen. It is a good 
thing that a Cabinet minister is now going 
to look after the affairs of West Bengal, 
whatever the constitutional position might 
be in that regard, and we shall judge the 
Government of India on the basis of the 
results that are going to be achieved.

These results arc so important, because 
in West Bengal you find the concentrated 
essencc of all the problems, present and 
potential, of the whole of India. Bengal was 
virtually in the front line during the second 
World War. Bengal suffered from the famine 
of 1943, when five million people died. 
Bengal suffered on account of the partition 
of he country. Bengal suffered on account of 
the communal carnage which was a prolego-
menon to the partition of the country. Bengal 
suffered on account of the continuing re-
fugee influx. Bengal is suffering today under 
the weight of the tremendous influx of 
evacuees from Bangladesh. So, all the pro-
blems of the country are found in a quin-
tessential form in West Bengal and 
that is why, tackling the problems of West 
Bengal is so terribly important.

Being next-door to Bangladesh, it is 
quite dear that what happens in Bangladesh 
is going to have its repercussion on West 
Bengal m the first place and then on the 
rest of the India. If the Bangladesh resur-
gence <ii not victorious, is not successful, or 
if it has to take recourse to devious ways, 
then all over our part of the country, the 
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Parliament and good-bye to all ideas of a 
peaceful democratic advance. That being, so, 
the political aspect of the problem of West 
Bengal is so terribly important.

From the economic angle, what is nece-
ssary lor the Government of India to do is 
not to produce a humdrum budget, but to 
give an idea to the people of West Bengal 
and to the rest of India that something very 
qualitatively different is going to be done 
for that part of our country, because it Is 
necessary in the interests of the whole 
country.

It is not as a preferential item of thing 
for West Bengal but because it is in the 
interests of the whole country to treat West 
Bengal in a very spccial form. That is why 
you have to go ahead with the job of saving 
Calcutta. Can India survive Calcutta, that 
was the question asked internationally. You 
cannot; the whole county cannot survive 
if Calcutta goes down. And Calcutta is not 
the only hing. You have to go ahead with 
the CMDA schemes. But there I find that 
Rs. 150 crores have been allotted but they 
have not been able to spend more than 
Rs. 16 crores in Calcutta in marly one 
year’s time. And the problem is they can-
not spend more money because the apparatus 
of spending money is not there. They can 
easily employ a large number of engineers 
and technicians that are necessary for the 
job but somehow or other the governmental 
processes are such that it cannot be done.
So, the job of saving Calcutta through the 
CMDA and other devices is something 
which is not only of interest two West 
Bengal but of interest to the whole of India. 
Therefore, for the sake of the people of 
West Bengal then are so nruny things like 
the care to be taken of the backward regions 
like Purulia, B-inkura and Midnapore, the 
idea of going ahead with the Haldia project, 
the idea of seeing that Farakka does 
not turn out to be the fake that it some-
times threatens to be. All these problems 
are juxtaposed together, and although it u  a 
terrifically difficult job I think we can do it. 
But this budget does not give much idea of 
how exactly they are going to do i , this 
budget does not give a clear indication as to 
how qualitatively speaking a different page 
is going to be turned in the history of West 
Bengal, in the history of India,

Since I have no time, I would like to,, 
turn to the political aspect of the matter, I 
ao»f»»4 fsj«4, {Uni
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Prime Minister, is doing his job very capa- an attempt is also made on the political
bly. We have been told on so many 
occasions that the Prime Minister does not 
seem to be able to give her attention to the 
problems of West Bengal in the manner that 
she should. We know that she has a million 
preoccupations, Even so, we would expect 
her to take a keener interest in the prol 3ms 
of West Bengal. Bat I am very glad that 
my friend, Shri K. C. Pant is doing his job 
so very well. I referred to Shri Pant in 
particular, because recently in answer to a 
supplementary, which I had put in this 
House, he made a statement, which I consi-
der as very important.

I had said at that particular point of 
time that the problems of West Bengal have 
been complicated by tne fact that large 
chunks of the youth of West Bengal have 
lost ail faith in, what they call, the “Esta-
blishment,” the government as well as the 
established political parties including the 
Communist Party, my party, and my 
friend’s party. They have lost aU faith in 
the Establishment, in society, and they have 
also given to people, in common with a 
large chunk of the youth in different coun-
tries of the world, the idea that violence on 
some occasions is a cleansing process in 
society, that force is the mid-wife ef hisiory, 
that revolution does not come without the 
injection pf violence and so, with that 
perverse understanding of the sociological 
process, they have taken recourse to certain 
methods of individual assassination, of 
cruelty being perpetrated, because they have 
got the idea that the present social strueture 
is so fu(id<iin;uuU/ rotten that it has got 
to be dragged down, and burnt down if 
necessary, and they have got a feeling that 
out of the ashes of the present structure a 
new life would grow almost automatically.
I said something perverse there must be % 
this kind of analysis but, at the same time, 
there is something very prefound in this 
feeling of the youth, particularly in our 
country where the political and other leaders 
have displayed their utter ineptitude, their 
u tcr disqualification to be the ieadars of a 
country which requires imaginative direction. 
Therefore, when an attempt is mads to fight 
what is called the politics of violence, the 
politics of murder, the politics ctf individual 
assassination and extermination, it is impor-
tant that, at the same time, some efforts 
f c l fy f r  WMh* w w ttye  ptyw tg

ideological plane in order to win over those: 
large Sections of your young people who 
have gone over, somewhat thoughtlessly and 
preversely but with genuine sincerity, in the 
case of a very large number of them to that 
idea of revolution.

Sir, it has never happened in our 
country before that several thousands Of 
young people have given up everything in 
life ; many of them belong to the highest 
layers of society and some of them are 
wonderful students, brilliant in their acade-
mic achievements; they have given up 
everything jumped into the fray, ready to 
give up life and to take it also. It has 
happened. Youngmen have been shot 
down by police bullets, with their hands 
tied behind their backs and they have said 
“ Naxalite Lai Salara" as they died. This is 
the kind of spirit they have shown. We 
should not think of these people merely as 
an elongation of the anti-social elements of 
society. The anti-social elements have come 
into the picture on account of the miserable 
conditions in which the political leadership 
of our country has landed West Bengal 
today.

Let us not blame the youth of our 
country for having got prevented ideas into 
their head. Let us try to put whatever 
programme we hive on an ideological 
basis—if the Congress Party means any 
business, always talking in regard to socia-
lism, they should bo able to put an ideologi-
cal gloss upon it. They should be able 
through their youth fraction which is repre-
sented in this House by several Members to 
project before other sections of our youth 
that the socialism which we are fighting for 
is something based upon ideas, on the 
sociological facts of life in our country and 
in the world. That is why it is very impor-
tant that we have a dialogue even with 
those who arc supposed to believe in politi-
cal violence. There is no need for Govern-
ment to ask far abjuration of violence as a 
philosophical principle. Violence is a fact 
of life. You just cannot say* 1 do not 
believe in violence. Merely by saying I dis* 
believe in violence one cannot do away 
with violence. Violence is the basis of 
the sanction upon which rests the power of
Bite. :v’ :r ' ; .



violence is sot the point, but the politics of 
murder, the politics of assassination, the 
politics of individual attack, tine politics 
which does away with mass movement and 
dynamic social agitation, the politics which 
concentrate of running after one individual 
is rotten, is anti-revolutionary, is basically 
counter revolutionary. That is the idea 
which has to be conveyed to these sections 
of the youth of our country which are today 
in a condition of almost psychological 
lunacy, Even if they have idealism of the 
highest sort, the conditions of our country 
are so rotten that they are driven to a per-
versity from which they have to be weaned 
away. I am glad that Mr. Pant has begun 
to talk in terms that this dialogue is going 
to take place ; this dialogue is going to be 
extended. We are not keeping out anybody 
because he or she believes in violence as a 
factor in social life. It is very important 
today particularly in West Bengal if we 
care for the future, if we care for the young, 
that we have that kind of dialogue—I do 
not know if Government will have that kind 
of catholicity, liberalism and comprehensive* 
nees of approach. I do hope that Mr. Pant 
gets the support that he needs frv. m his 
leaders in the Ministry. 1 do hope that Mr, 
Pant can go forward. 1 think, Sir, of the 
time when the young people of our country 
would come forward to take charge of 
India, of the time when most of us would 
not be here, who are going to take charge 
In 2000 AD, and if those who are going to 
take charge of this country feel that bet-
ween them and us there is a generation gap, 
that we cannot explain things to each other, 
then, Sir, God help this country. That is 
why that dialogue is important. That is 
why administration of West Bengal, if it is 
going to show any sense and sensibility, if 
it is going to make ainy dent on the public 
life of West Bengal and on the rest of India 
must make an imaginative approach along-
side a number of economic steps which are 
absolutely called for. adopt also certain 
ideological policies which would enable 
people to come together. And that is why 
t  believe that Government has ajob which 
is cut out for it arid Government has to 
do i t . , ■■■. ■■ ’ . •'

I shall conclude with one observation 
and a suggestion, that is, that 1 do hope in 
regard to  West Bengal, the Consultative 
Committee of Parliament that is going to be

set up does not function in the old hum-
drum way, I hope, this Consultative Com- 
mince, if and when formed, as well as other 
organisations might attend to their work in 
such a fashion that Members of Parliament 
are enabled continuously and in a sustained 
manner to keep themselves in touch with 
the administration to bring their observa-
tions, their criticisms, their suggestions to 
the notice of Government, and Government 
might respond as promptly as the crucial 
situation of West Bengal requires.

•SHRI R. N. BURMAN (Balurghat): 
Sir, I rise to support the West Bengal 
Budget. While going to discuss this Budget 
I remember a neglected district of West 
Bengal namely, West Dinajpur. This 
district of West Bengal has got the largest 
numbers of problems compared to other 
districts. From Balurghat constituency of 
this district I was elected by the people and 
people there expected me to look into their 
problems. The problems of Balurghat may 
be divided into four categories, namely, (1) 
Transport problem (2) Irrigation and electri-
city problems (3) Education and serious 
unemployment problems and (4) Problem of 
Health and medical facilities.

While discussing the problems of my 
constituency, I must say in the beginning 
that in my constituency there is no railway 
line. It is such a place in India which do 
not have any railway line. In this scientific 
age it is a matter of great shame to us that 
we do not have yet any railway line there.

I invite the attention of the Central 
Government to certain refugee camps located 
in West Dinajpur. I also invite the atten-
tion of the Central Government to the 
security measures that should be taken in 
Radhikapur and in areas bordering Hill.

The Central Government must immedia< 
tely take up contraction work of railway 
lines in Balurghat. A bridge should imme-
diately be constructed over Atrai river. A 
similar bridge ; should also be constructed 
over Tangan river.

The Educated and uneducated youngmen 
of this district are facing unemployment 
for want of industries there. Consequently, 
there is sufficient discontentment among the 
youngmen there. Therefore, either a  big 
Jute mill or a Paper Eactory or n Rubber 
Factory should immediately be sfet up there.

*The ̂ original speech wait delivered in Bengali,
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a& absolutely unsatisfactory. Similar is the 
condition of electricity supply there.

As the Health centres in villages of this 
district are in a bad condition, the patients 
die there in a helpless condition. If Health 
centres in Tapan, Gangarampur and Kalia- 
garu are not equiped with modern operation 
facilities, I feel, the entire Governmental 
plan in regard to medical facilities will prove 
a failure there.

Developed transport system should be 
provided to various > trade centres in this 
district, in North Bengal, the bus fare in 
the State buses should be reduced in the 
interests of poor people there.

Sir, if the Central Government and the 
State Gavemrnent do not cooperate with 
us sittcerely in solving o u t  problems, I shall 
be compiled to ask the people to start an 
agitation on democratic line to establish 
their basic human rights.

1 hope the problems of my district can 
be solved if construction of a railway line 
in my constituency is assuted by the Rail-
way Minister and whatever assurances have 
so far been given by the Government in 
regard to setting up some rftdostries in my 
district, are implemented.

1 again want to remind the House that 
the ffiaiii trading centre of the district, 
K&liaganj, is the most neglected place in 
every respect. The newly set up college in 
K&llagani should receive financial assistance 
from the Central Government and the State 
Gdvenime&t. Gangarampur should also 
receive due consideration from the Central 
Government and the State Government.

The poor peasants in Kumargaqi should 
receive more irrigation and marketing faci-
lities. The condition of Health cedtrcs in 
Kushmandi and Tapan should be improved.

I support the President’s rule in West 
Bengal. I also support the West Bengal 
Budget. What these words I conclude my 
speech.

13.311m*.

[Mu. Qbputy-Speakb* in the, Ckoirl

SHRI TR1DIB CHAUDHtmi (Berham- 
pore) : Mr. Deputy-Speaker, Sir, the Budget 
that has been presented to us including the

presentation of it and the passing of it tjy 
Parliament, is a formal allair. The Budget 
had bedi prepared by the State Government 
under circumstances when they were hoping 
to administer the State for some time more; 
to come but unexpected developments took 
place which compelled the Centre to impose 
President's rule.

I am hpppy that the sort of Govern-
ment and adminsstration that was there 
under the democratic coalition has come to 
an end. A lot was said the other day about 
horse trading and all that. But the way 
that Government was trying to save itself, 
people have almost forgotten that when that 
Government was on the last legs, two deputy 
ministership, were promised to both the 
members of one party which had only two 
members.

It was quite clear to all decerning 
people that the life of democratic coalition 
was limited* I am glad that it is no longer 
there.

But having said that, I do not agree 
with my friends of the C,P.M. that their 
leader ought to have been called to form 
the Government, In principle, I am a 
supporter of the right of the Chief Minister 
so long as he is not defeated on the floor 
of the Assembly to advise the head of the 
State to dissolve the Assembly. Mr. Ajoy 
Mukerjec was quite within his right and, I 
think, under the circumstances, the Gover-
nor was also quite within his rights to 
recommended President’s Rule so long as 
he did not see the possibility of any stable 
Government being formed to advise for the 
President's Rule. The President’s Rule is 
surely not a good thing in a country which 
believes in democracy. But the circum-
stances have today come to this pass that 
even after the mid-term elections and the 
massive mandate that the ruling Congress 
party has got here, as many as four States 
srcriirider the President’s Rule. We need 
$|||the*efpre waste, much of our time ra 
deploring that the President’s Rule had 
come to West Bengal.

The real point to think about now I# ; 
What then ? It is good that by appointing 
Mr. Siddhartha, Shankar Ray, the Prime 
Minister has at least mdicated th a tsh e  
attaches some importance to the early solu-
tion of the problems of West Bengal I  
will apt go into the qu^tion of tfae p^itical
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expediency or otherwise, I mean, the desira-
bility or otherwise of putting a person who 
»  very much involved in State roliUes in 
charge, of locking after V.est Bengal affairs 
That is the Government's hcadache ; that 
is the Prime Minister’s headache and the 
ruling party’s headache. I need not devote 
much time over it or worry unnecessarily 
over it.

The real problem today in Wcu Bengal 
is that we have a ramshackle administration 
The administrative machinery lias become 
worn-out and it is, perhaps, divine gracc 
that there is no utter collapse. Everybody 
knows the state of law and order there. As 
regards the question of accelerating econo-
mic development and economic reconstruc-
tion, removing all round economic defici n- 
cies that have created the terrific problem 
of unemployment, that also is known. The 
third and the rno t̂ dangerous aspect of the 
problem is this Prof. Mukerjee now spoke 
eloquently about the sense of frustration 
of the youth- but a bigger danger that is 
starting us in the face today in West 
Bengal is the complete break-down, total 
collapse, of the educational system.

If we divide the problems of West 
Bengal in these three categories as regards 
break-down of law and order, apart from 
the question of political violence, we might 
also take two other aspects of this question 
of law and order.

There is what is known as ideological 
Naxalite violence. The Naxalitcs believes 
in a certain kind of violent activities. This 
they call annihilation of class enemies and 
that is being systematically done and uptil 
now nothing has been done to find a remedy 
to that kind of violence.

Now, apart from that, there is another 
aspect. Let us not mix up things. Apart 
from the Naxalite violence, there is conti-
nuing inter-Party violence and the situation 
has come to this that nearly 1500 political 
workers yrf almost all parties -CPM has 
contributes tbe biggest part of this, then 
there are Congressmen. CPI atid Forward 
Block, there are Naxatttes—have been kill-
ed. It is the inter-Party violence created 
by vengenance that has led to these kiHrogs. 
Bere, the political parties have a role to 
ftfay and 1 must congratulate Mr. Sidhartha 
Shankar Hay that he took courage inbo th  
hands aaUinitiaieda process where ail Parties 
which function or seek to function within 
ftto p*k of lawhave responded and I fer-

vently wish that something worthwhile and 
tangible comes out of it. But, till now, the 
nay the political Parties in West Bengal 
have responded to this move and have been 
indulging in polcmios over this thing does 
not inspire much hope.

On another occasion last year, speaking 
on a similar occasion on West Bengal, I 
said that there is a need for deep, intros-
pection on the part of the political leader-
ship of all parties. My party, the RSP, 
is a very small Party and it has not escaped 
unscathed from violence but it has not been 
very much involved in this inter-Party vio-
lence. But I would like to say this much 
and 1 say it again with a full sense of 
responsibility that the hands of no party 
leadership and tbe conscience of no party 
leadership is clean in Bengal today. Unless 
there is deep introspection, retrospection 
and deep heart-searching, 1 think we cannot 
extricate ourselves from the morass in which 
we have landed ourselves. Here the willing 
co-operation of all Parties would be needed. 
1 hope that the different Party leadership 
would be persuaded to land Mr, Sidhartha 
Shankar Ray the co-operation that he needs 
at least in the solution of this limited but 
urgent problem.

So far as other problems are concerned 
the problems of economic reconstruction or 
the solution of unemployment, break-down 
of the educational system, none of these 
problems can be tackled unless we first put 
the administration in order as I have 
already said. And again 1 would claim 
that I am speaking with a full sense of 
responsibility when 1 assert that the machi-
nery of West Bengal administration, the 
Secretariat, has become such that it is 
almost impossible to get anything done 
through them.

1 shall give just one instance. It relates 
to a flood protection matter. Perhaps, much 
money would not have been needed. A 
bund or something like that would have 
solved the problem: I approached the then
Adviser in the Irrigation and Waterways 
Department; West Bengal was under Presi-
dent’s Rule then ; it was in 1968. I offered 
my full cooperation. The people were co-
operative and were very eager for some-
thing to be done. I approached the Adviser, 
the Chief Engineer, and the District execu-
tive Engineer and the Superintending Engi-
neer. 1 myself accompanied the officers 
concerned to the spot. and a  survey teport
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'ww to be prepared by the engineers m  the 
spot; and the Irrigation and Waterways 
Department waft to formulate its suggestions. 
T have been pursuing the matter and trying 
to make their lives miserable for the last 
one year, and up till now nothing has been 
done...

MR. DEPUTY SPEAKJER: That is 
because he had tried to make their lives 
miserable.

SHRI TRID1B CHAUDHURI : At 
least now, by making their lives miserable, 
I have got the promise that some sort of 
survey report is going to be prepared. For 
this also, I had to approach the Union 
irrigation and Power Minister and I got him 
to write to the State Government. After 
that, I have got the promise that now some 
kind of survey report would be prepared.

I am not citing this instance for blam-
ing any particular officer. 1 am citing this 
in order to point out that the entire System, 
the whole organisation has become rotten, 
worm-eaten. Only divine grace is saving 
us from the utter collapse of the whole 
edifice.

Unless Shri Siddhartha Shankar Ray 
or the Home Minister or the Prime Minister, 
and now the whole Parliament which is 
responsible for West Bengal, take this basic 
fact into account, nothing can be done in 
West Bengal.

Only this morning, Shri H. N. 
Mukherjee had put a question about house-
building activities of the Government of 
West Bengal. His interpellations elicited 
the information that out of Rs. 16 crores or 
so sanctioned, not much could be spent 
because of the inadequacy of the organisa-
tion. Some of us who have tried to take 
some interest in these activities and keep 
ourselves informed about the activities of 
the CMDA know how young engineers who 
have been inducted into this work are feeling 
frustrated-1 asked one of the responsible 
gentlemen associated with this work what 
the reason was, and I found that every 
deficiency was pointing to the Secretariat, 
it gives me no pleasure to blame a parti-
cular set of officers, but somehow or other, 
complacency,! taking things too easy, a 
sense of frustration—perhaps, the political 
leadership is also to blame for this— all 
these things have had the eomttned eieet 
*»£ creating a situation which has immObUi-

fted the Secretariat, making it almost a do* 
nothings Secretariat, ft move-nothing 
Secretariat. That is the position of the State 
Secretariat. Unless this problem is tackled, 
nothing can be done, and if nothing can 
be done. The Situation is such that It does 
not permit any complacency.

We know that on the other side of the 
border young people are laying down their 
lives in guerilla fights against what they call 
aii occupation force. A process of radical!- 
sation is under way there. Here also. Prof. 
Mukherjee has just referred to the cult of 
violence, which he characterised as a per-
verse cult, or whatever it may be, which 
has taken grip of the minds of the young 
people of Bengal. If we do not do things 
very urgently, if we do not take things 
seriously, but lightly or easily, and think 
only in terms of having elections and coming 
to power and silting on the ministerial 
gaidis through the elections, whether it is 
this party or that party that wins, the 
result will be that very soon both sides of 
Bengal, Bangla Desh and West Bengal, are 
going to be in flames and in that flame the 
imbecile political, intellectual and cultural 
leadership which has allowed West Bengal 
to come to this pass, will be burnt to ashes.

Prof. Mukerjee referred to the cleansing 
process of violence. Perhaps then the Augean 
stables will be cleaned and we will have a 
fresh dawn. But if we do not want a solu-
tion in that terrible, fearful way, if we as 
responsible citizens, public officials and 
political leaders want to play our part, then 
let us put our heads together and try to 
do our best. But for that a certain amount 
of self-abnegation and self-denial will be 
necessary. Our politic*! and party claims 
will have to be relegated to secondary place 
and the best throught should be given to 
our people and to our State. If we can do 
that, then and then only can Bengal be 
saved ; otherwise, God help us.

SHR1PRIYA RANJAN DAS MUfcJSl 
(Calcutta South): While Vising to support 
the Budget of West Bengal, the Statutory 
Resolution and the Bill, 1 would say that 
this is perhaps the occasion once again for 
aiH the political parties, whether it is the 
Congress or the CPI(M) or the CPI at 
least to convey our feelings of sympathy 
and sorrow for the departed souls of those 

' thousanda of yoimg people of t a g a l : #too■
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lost their lives in the political turmoil of or G. R. Dm  or any other great fcvolutio-
different shades and colours through which nary of our country took always the
the State has been passing. When 1 support great task to sacrifice themselves : they knew
the Budget, I do not find this as the only only the lesson of supreme . sacrifice as the
important occasion to pressurise Govern- only contribution to the nation. Still today,
meat for some allocation of funds or to 
intervene and stop the corrupt practices 
of some officers, ft may be that these may 
be within the scope of the discussion. But 
I believe that the situation in West Bengal 
is now not sealed inside the files or diaries 
of the officers or police personnel or politi-
cal leaders ; it has become open to the 
people of West Bengal to see that the future 
of Bangal is no more bright.

Sir, I am not frustrated ; rather npt 
disillusioned. But it is unfortunate that 
though the leaders of political parties since 
the last 23 years have done many things no 
doubt-their speeches, their writings and 
their leading the mass movement are glori-
ous—the problem from which we (he young 
people suffer in this country, particularly, 
in West Bengal, is not the problem of poli-
tics of murder ; it is not the problem of the 
politics of individual assassination, but the 
problem of political exploitation. Since the 
past 23 years, the young people who were 
bom after Independence, whether they 
preach Gandhism or Kasi Marx or any 
other revolutionary style of ideas, have been 
exploited, exploited and exploited.

In democracy, and particularly in our 
own style of parliamentary system, there 
are misgivings no doubt. There are certain 
things which create novel ideas ; there are 
certain things which give scope for the 
opportunity for the opposition ; but neither 
the political leadership of ours or the Oppo-
sition created an atmosphere of ideological 
competition or ideological contribution of 
the young people of this country. There 
was no particular objective which they 
could attain or achisve ; the leaders tried 
to achieve it inikL* the party by manipula-
tion, and the same in the Oavernmsnt, whe-
ther in the States or at the Central level, 
only by abusing the others or without cor-
recting themselves. That has become the real 
gat», the real problem, of the young people 
of this country. Fortunately, it has been 
explored in West Bengal as a projection of

the journalists, critics, political personalities 
are trying to call us and say that in West 
Bengal it has become a problem of law and 
order without looking in the aspect. ‘

A few minutes before, Prof. Samar 
Guha and some othsr Members also spoke 
in this line, that law and order should , be 
restored, then all things would be possible.
I do not deny that there are cases of snatch-
ing ; there are cases of looting ; there are 
cases of arson and this has become the front-
page news of Indian' magazines and journals 
today, and they are all trying to say that 
West Bengal is the ground for a deteriorate 
ing law and order situation. I say, it might 
be by those who are young people, CPM or 
CPM (L) or the Congress. Still, there are cer-
tain potentialities amon? the youth of Bengal, 
either in the call of their own party leaders 
or in the call of the mass movement—they 
do not hestiate to sacrifice their lives either 
in the face of police bullets or in the face 
of mass oppression, and there are those 
who arc engaged in political violence, and 
that is an essential part, and that is an 
essential quality of Bengal youth which 
will have to be taken note of. The second 
aspect is law and order. Apart from this, as 
I said earlier, the main reason is political 
exploitation.

The leaders of political parties today* 
whether it is in West Bengal or other parts 
of the country, as we cannot isolate West 
Bengal from India, if they are not committed 
to the people and their rank and file,—that 
they are absolutely with their party ideo-
logy and programme—even the {eiders of 
political parties which are not committed, 
would not be spared from violance even 
from their rank and file, of nothing is done.

Regarding the consideration of these 
problems, I just appeal to you on this occa-
sion that let there be an ample opportunity 
b> the senior political leaders to maet their 
raftk and file and try to have some co-ordi-
nation ammg their other rank and file of 
the political parties to create a good atmos-
phere, at least to restore first the youthour national heritage.

Sincse the Independence movement or 
aspect of the Independent move.

-.of. West Bengal

potentiality, if not the otliers. ............
, It is a fact that sincc 1967, West Bengal 

has t>a?n suffering from the probleis of Jaw
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I wish to Uke my stai>d dednitcJy aqd cate? 
gor/cally, to identify every political 
Pfrty Iq its told. In democracy this is the 
practice. It is a fact that the Opposition 
should try to abuse the Government or the 
ruling party in their owit misdeeds. But 
certainly I should say that the approach of 
violence which, Prof. Mukerjee said just 
now cannot be weeded out. It Is an agen-
tial part of the mass movement for the 
reality of the people's problem.

14.00 Jhrs. .

I do not deny it. I believe in no*i- 
viotence preached by Mahatma Gandhi. But, 
as a political party worker of the socialist 
party, a committed socialist man of the 
Congress Party, I do not accept the explana-
tion that non-violent people are not coura-
geous. At the call of Mahatma Gandhi, 
wheat the great moment came, people who 
took party in the freedom movement and 
who also believed in non-violence were not 
cowards ; they were courageous and were 
even ready to sacrifice their lives. If we 
consider the CPM or the communist move-
ment in India, they believe in violence 
ideologically. Ultimately from both sides we 
find that at the time of the people's verdict, 
at the time of election*, we differ Those 
who try to do mischief and deceive the 
young people are the leaders of the political 
parties who divert all their energy and time, 
thus creating this gap in which neither our 
leadership nor the opposition leadership can 
take suitable steps. For this reason 1 believe 
that the political party leaders in their 
vtorking committees or politbureau should 
take the lessons and advise their party 
people how they should control or behave 
with the people. They have to frame their 
policies and programmes In that way, and 
not in the old fashioned way or by volumi-
nous writings ; by those old ways this pro-
blem cannot be solved logically or philoso-
phically.

Coming to the problem of law and order 
in West Bengal or even in areas ou tside West 
Bengal, what do the Press people say when 
it comes to Calcutta ? The other issues, 
the other aspect of West Bengal suffers. 
The journalists give only the other side. 
The socio-economic problem of the State is 
not considered by them t>r. Bidhan Chm- 

«>? iw  •sr sYwt ■

spoke^o mu#b for tfoe peop4c’* <MtMe, about ■ 
the socio^eoonomic crisis of Wes* Btagftl. 
It is not a parochial or provincial approach ; 
it is an approach to , balanced sooio-eco&o- 
mic structure, considering the Indian demo-
cracy and Indian economic. All the great 
factories, head offices and central agencies 
arc being; shifted from West Bengal; the 
the new ones are started outside West 
Bengal. In the eyes of the people of West 
Bengal, they feel that their just cause 
denied. I do not deny that for certain arran* 
gemcnts we are responsible and we did not 
do anything about them. But there is this 
continuous gesture that in certain aspects 
of the socio-economic character of West 
Bengal, it h being denied mere than the 
other States of India. Like the CPM, I do 
not say thiU it is a colony ; it is not a 
colony ; but it is a problem which has to 
be shared by all the political parties, by the 
Government of India and other States also.

Today we are hearing about the Bangla 
Desh problem and the opposition parties 
and leaders of different groups ask for the 
recognition of that Government, How long 
will the political parties bungle on this issue 
by their speeches ? Why not they go to 
their respective States and say : seventy 
lakhs of people are wailing on the border 
State of Bengal ; let us share that burden 
and let them be allowed to come to our 
States ; let us share the burden of sheltering 
them and feeding them ; this is an internal 
problem in this way and let us share the 
problems of the West Bengal evacuees and 
give some relief to the West Bengal Govern-
ment and let us share tackling this issue.
If we have to fight for the sake of Indian 
democracy ; if the battle for democracy in 
India has to be fought, i t has to be fought 
in West Bengal and in no other part of the 
country.

I give this warning to the political par* 
ties. Instead of shouting like this in Parlia-
ment, they should appeal to all the parties 
to shere the burden created by the arrival 
of the large number of evacuees ; It is better 
than shouting far the recognition of Bangla 
laesh. They should let them help in provid-
ing the evacuees shelter and food and cloth-
ing. Our Government, in spite of its majo-
rity, the progressive Government, the 
democratic coalition created within 86 days 
a new vision after, the United Front title
ftmpftg thft nmmtaistrv «twf StlMfoatl S&d !b«
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youti. We h*ve found the problem of 
Bangla 0 « h  lias become so acute that it 
hasbecorrie impossible to maintain law and 
order inside the territory or to afford relief 
to the evacuees.
'• The Chief Minister, therefore, rightly 

decided, to resign.
The notable political party, CPI (M), 

which k  still supporting the cause of Bangta 
Desh and the refugees, has already started 
a new slogan of a Bengal Bandh on 11th 
of next month, to indulge in their old 
strategy of mass killings and creating an 
atmosphere of political murders in West 
Bengal, using the occasion. Is this the time 
to shout slogans for the sake of elections 
that Indiraji is bad or that Siddhartha 
Shankar Ray is bad ? Is it not the time to 
call a meeting of all the political parties to 
restore law and order, to go to the front »o 
help the Mukti Fauj and solve the problem 
of Bangla Desh ? But the CPI (M) has 
bccome a bankrupt political party, and all 
their guidance to the younger generation 
has become a fiat of their party bosses only 
for murder.

I shall no explain to you certain specific 
reasons why West Bengal is suffering. Many 
Members have given their own reasons, but 
I should say that if the Syndicate was 
responsible for a misconception by the 
young people of the Congress Party for the 
last 23 years of Mahatma Gandhi’s doctrine 
and philosophy, today in West Bengal the 
CPI (M) is responsible for the large scale 
mass killings and political violence because 
of a misconception of the Marxist doc-
trine.

Many hon. Membere spoke on behalf 
of the Naxalites. They expressed good senti-
ments. Our great leaders of this Parliament 
are trying to make it appear that the Naxa-
lites constitute a movement of heroes and 
intellectuals. I do not share this view. Of 
course, in the beginning some young people 
were attracted by Mao’s doctrine, but now 
it has been fragmented and there is loose 
talk of an absolutely revolutionary image of 
the Naxaliies.

The so<alled announcement of Mr. 
K. C. Pant regarding a dialogue with the 
Naxalites has confused many people in our 
State 1 was in Calcutta recently to lead a 
procession of the Youth Congress. I met 
many people there. The problem is this* 
^/ho will Initiate the talk with the Naxali- 
i l  Th^ Vhole burden should not b* ptyt 93

the shoulders of the Government, nor even 
on the younger people. Let the leaders of 
the political patties go inside the jails, talk 
with the Naxalites and come back after 
gaining their confidence and finding a solti- 
don. Only then the problem can be solved. 
Otherwise, it will be an absolute farce. 
Today if I were to go inside the jail, talk to 
the Naxalites and come back, a second group 
of Naxalites which has no relation or 
communication with the first one, will kill 
me. So, what is the use of this announcement 
without facing the realities ? Of course, 
young men are dying in the jails, and I have 
all my sympathies for them. So, this is my 
advice and warning.

1 shall now refer to the industrial situa-
tion prevailing in West Bengal. According 
to the balance-sheet of 1966, the Kalyani 
Spinning Mills made a profit of Rs. 60 
lakhs, but when the United Front came to 
power, it became the party machinery of 
the CPI (M). Instead of Rs. 60 lakhs profit, 
it has made a loss of Rs. 70 lakhs in 
1970,

AN HON. MEMBER : That is due to 
the corruption of the management.

SHRI PR1YA RANJAN DAS MUNSI : 
The management is tied with red flagg 
They make themselves the judges of the 
Peoples Comn.ittee and they say to the 
workers, “Don’t work during the factory 
hours. After the factory hours, work over-
time and get more money". That is 
the reality about West Bengal industries 
today.

Recently a news item came out in the 
Artanda Bazaar Patrika that the son of the 
State Coordination Committee’s leader has 
been arrested because one police rifle was 
found in his room. He was trying to prac-
tise shooting ; I do not know whether his 
target was Mr. Siddhartha Ray’s neck or 
my neck. But the police seized a police 
rifle from his son and arrested him. The 
next day, it was saidj “it is a conspiracy”. 
Every time whenever materials or ammuni-
tions are found form their shelters it be-
comes a conspiracy of the Indira Gandhi 
Government. But if somebody is killed in 
the road due to a bomb explosion, they say 
at once, it is our own comrade. That has 
become their practice. 50 per cent of the 
police revolvers and rifles snatched in West 
Bengal is Shared by the CPM and 50 per 
ceftf ty  tije Naxaiftes, • •#.' poifee
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reorganised, all tbe snatchedrevolvers and 
rifles would be found from the CPM head* 
quarters. Also, wherever there is a gang of 
waggon-breakers in the railway yards, you 
will find a red flag in the name of the CPM 
local committee. A report will come in the 
morning paper that this waggon will be 
looted and it will be looted. That is the 
reality in West Bengal today.

MR. DEPUTY-SPEAKER : rfe should 
conclude now.

SHRI PRIYA RANJAN DAS MUNS1 : 
Yes, Sir. Let the Central Government con-
sider the West Bengal problem as a  national 
problem. Let the Central Government 
consider it not as a problem of law and 
order, but as a socio-economic problem. 
With these words, I request Mr. Siddhartha 
Shankar Ray* the Minister in charge of 
West Bengal Affairs, to expedite the deve-
lopment programme and not the programme 
of police mobilisation.

SHRI M. SATYANXRAYAN RAO 
(Karimnagar) : Sir, when we arc discussing 
the West Bengal budget, instead of discus-
sing the budget or the proclamation of 
President’s Rule or the delegation of powers, 
so many other things are being discussed, 
in my view, the delegation of powers to the 
President is most deplorable, because my 
friends have been telling what are the pro-
blems of West Bengal and really if this 
Government is serious to tackle these pro-
blems, power should not be conferred on 
the President to make any law. Only the 
representatives of the people from West 
Bengal will be in a position to appreciate 
the problems facing that State. By confer* 
ring these powers on the President, you are 
denying this opportunity to the jeprescn- 
tatives. 1 oppose this delegation of powers, 
because even if Parliament is in session, 
legislation about West Bengal cannot be 
passed by Pailiament.

This is the most unfortunate thirife. If 
the Parliament is not in session, the posi-
tion is different. But even when Parliament 
is h  session you are conferring this power 
on the President. And President means the 
Home Minister. The Home Minister cannot 
do all these tilings himself. So' if is ail the 
more reason why he should t«kfc the people 
jirtopcmfidcncc.

My hon. friend, Shri Viswanathan, haft 
dealt with the appointment of Shri Siddha-
rtha Shankar Ray. I think in our whole 
history we have not come across such a case 
where a person has bfcen appointed as 
Minister in charge of a particular State. It 
is riot a Question of Prime Minister appoint-
ing a person, instead of the President 
appointing him, 1 am not entering into a 
controversy on that. Let us suppose that 
President appoints him. Even then, he 
belongs to West Bengal. And in West 
Bengal there are several parties like CPM 
and CPI. If you really want to solve the 
law and order problem in that State then 
these people must also be consulted. But he 
does not seem to have any confidencc in 
them. He is partisan and he is canvassing 
only for his party. At least that unfortunate 
impression is being creatcd, which is not 
at all good if we want to solve the pro-
blem.

It is the most disturbed State in the 
whole of India. Whenever wc see the papers 
in the morning we read that so m any mur-
ders are taking place, so many cases of 
arson and looting in West Bengal. There is 
no security at all. I have got every sym-
pathy for the people of West Bengal. Now 
they have no democracy. There is no stabi-
lity in the administration. The government 
is changed almost every two years. Now 
they do not have any representative govern-
ment. While I have every sympathy for 
them I find that unfortunately we are not 
able to solve their problcnis. Because of 
the imposition of Picsident's Rule now we 
have a very good opportunity to solve 
those problems. So, that should be kept in 
mind.

My hon. friend, Shti Das Munsi, 
challenged the opposition leaders that they 
are always shouting the Bangla Desh pro-
blem and expressing their sympathies for the 
refugees but they are not persuading those 
refugees to go out of Bengal. Perhaps he 
is under a misapprehension. They arc al-
ways willing to support any plan of the 
Centra) Government lo shift those; refugees 
to other States. Biit the shifting work as 
such has to be done by the Central Govern- 
rincht and not by the opposition parties. 
The opposition parties have every sympathy 
for tj»e refugees. But the shifting of th$ 
refugees is not thp responsibility pf the
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The problem of looking after the refu-
gees is not the burden of West Bengal alone. 
It has to be shared by other States also 
because it is an all-India problem. I am 
glad that even the Tamil Nadu Government 
has agreed to receive one lakhs refugees. 
Andhra Prade&h have already got some 
refugees. We ore prepared to accept some 
more.

My only point here is this. Why should 
we spend crores of rupees on rehabilitation 
without going into the root problem ? But 
you are not solving the problem. You are 
simply sitting here and sending your Foreign 
Minister to various countries for begging or 
explaining our position. More important 
than all that is solving the problem. Re-
habilitation is only secondary. My com-
plaint is that the Central Government are 
not taking any concrete steps to solve the 
problem. They should give serious thought 
to that problem instead of allowing the 
situation to deteriorate.

Coming to President’s Rule, it is very 
strange that we have President's Rule when 
there was actually a stable government. At 
least we were under the impression that the 
government was stable. Though Shri Ajoy 
Mukcrjec was the Chief Minister, in reality 
the Congress Party was ruling. So, where 
was the necessity for them to appeal to the 
Chief Minister to resign and then impose 
President’s Rule. You are not going to 
solve the problem that way. I do not think 
that giyes you any strength at all.

The representatives must be there. Then 
only they will face the problem. Unitedly 
they could tackled the problem. Instead of 
that unnecessarily they imposed the Presi-
dential Rule. Not only they have done it 
there but also everywhere in the country, for 
example, Punjab, Gujarat, etc. This kind 
of thing is not good.

The proclaim that India is a great de-
mocracy in the world. But what are we 
doing here ? Are they practising demo-
cracy 7 Not at all. This is a bad impression 
we are creating in foreign countries that 
these people only say they are having demo-
cracy but instead they are toppling, etc. 
This thing should not happen. So, imme-
diate steps be taken to restore normalcy. I 
am very happy that out Home Minister 
happens to be a young and dynamic man. 
He is not only young but also very able 
parson. H» fiither was also a gteat person. 
He possesses all those qualities which his

father possessed. 1 want him to become a 
greater son of a great father. 1 think you 
are lacking something, that is, moustache 
you are not having, if you grow that you 
will become greater,

SHRI B. K. DASCHOWDHURY 
(Cooch-Bihar) : Mr. Deputy-Speaker, Sir,
while initiating; the budget discussion by my 
friend on the other side and also the other 
speakers quite ap^rt from this budget they,re-
ferred to certain other points. One or two I 
would like to reply. The intiator of this dis-
cussion referred that he wanted to have a 
clear and categorical answer as to when the 
elections will be held. It has also been 
replied by my hon’blc friend, Shri pas 
Munshi, that is, is this time in West Bengal 
that we should have another election. I 
would a$k almost the same question to my 
friend who initiated this discussion whether 
he wants to have an election only or he 
wants to see that present ailments in West 
Bengal must have to be removed ; there 
must be proper atmosphere in Wsst Bengal 
so that our culture and literacy may be 
preserved. What do they want ? We have 
seen in the course of election after election 
violence in politics has not been minimised. 
We have seen the total development of West 
Bengal in general has not come up to the 
expected level rather it has been deteriorat-
ing and deteriorating to the lowest eff. I 
cannot understand what is the politics inside 
an election. It was also disclosed by one 
hon. Member as to what was the wisdom 
of the then Chief Minister of the democratic 
coalition Government of West Bengal— 
what was the political morality—-to sugsest 
to the Governor to dissolve the House ? 
It was ably replied by hon. Member. Shri 
Tridib Chpudhuri. Sir, by that process I 
come to realise that some hon. Members 
belonging to the Opposition group wanted 
to have, particularly the CPI (M) people 
and hon. Members those who stated as such 
a game in horse-trading in the chaotic 
political condition of West Bengal. Know-
ing fully well that the CPI (M) were not 
in a position to form this alternative 
Government even then they wanted so.

Sir, this is not the main case today b?» 
fore West Bengal. What we, have to con-
sider most in this gravest hour when politi- 
cat, economic and social atmosphere has 
gone so down it is necessary that all politi- 
cat parties of West Bengal should jointly 
tackle this problem. That Is how it should



expected deficit In the Budget would be to 
the extent of Rs. 28 crores and more. The
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be done. Sir, questions were also raised 
about the constitutional impropriety regard-
ing the appointment of Shri Siddhartha 
Shankar Ray as Minister without Portfolio 
or giving him charge for Bengal Affairs.

1 do not find the constitutional impro-
priety, in the Constitution we have adopt-
ed the parliamentary executive system and 
this parliamentary executive procedure is 
being exercised through the Ministers who 
are advisiug either to the President or to 
the Governor as the case may be both in 
the Centre and in the State. Here Shri 
Ray's appointment, Shri Ray*s placement 
as in charge of West Bengal affairs has 
nothing to do with the Governors function 
as interpreted in the Constitution of India. 
He is there on behalf of the Cabinet. He 
is there on behalf of the President to render 
advice or advices either to the Prime Minis-
ter or to the President whenever it is neces-
sary I do not find anything constitutional 
impropriety in the matter.

It is a fact, this is an innovation ; 
there is a novel idea. People of West 
Bengal have the grievance for a long time 
that their causes have not been explored, 
the reasons have not been gone into, the 
socio-economic problems have never been 
realised by the Centre. I would feel, this 
is the first time that the Central Govern-
ment thought it fit at least to place one 
Minister of the Cabinet in charge of the 
West Bengal affairs, so that they can under-
stand the problem well, report the matter 
to the Cabinet, for i*$ better consideration 
by the Centre. In that respect 1 must wel-
come the appointment of Shri Siddhartha 
Shankar Ray and tike wisdom of the 
Central Cabinet.

Coming to the Budget, before Hi go 
through the budgetary provisions, I must 
say, though the conditions in West Bengal 
are very grave politically, economically and 
socially, the statement presented by the 
hon. Minister has not reflected this condi-
tion at all. It seems to have been a very 
status quo budget, a very limping budget, 
with which there cannot be anycxpected 
development of west Bengal and for the 
people of West Bengal.

fe t mstBengalBudget,

same has been lessened, but how these 
Rs. 19.34 crores will be covered. There is 
no indication about that. Is it that the 
people of West Bengal will be taxed moire 
or is it that some other sources to increase 
the State's revenue will be found out ? 
There is no indication about that. It is 
known to all that the people of West Bengal 
are not in a position to pay even a single 
naya paise more taxes. From where it is 
to be covered ? If all this Rs. 19.34 crores 
had to be replenished by the Central 
Government, was it not proper at least to 
include that amount also and leave it to 
the House that there is no deficit under the 
circumstances and for the cause and purpose 
of West Bengai certain more funds have 
been allocated ? But that was not done.

In West Bengal today, the political vio-
lence, political murders and all these things 
are there. But the basic cause has to be 
found out.

AN HON. MEMBER : Violence of
murder ?

SHRI B. K. DASCHOWDHURY : 
Why the position of West Bengal has gone 
down so low nowadays ? There was a time 
when the position of West Bengal both in 
industry and in trade and commerce . 
(Interruptions). My hon. friends on the 
other side are very much experienced with 
all these things, as to how they commit 
this political violence and political murder. 
So, it is for their purpose to explain it in 
d etail how it happened.

MR. DEPUTY-SPEAKER : There can
be only one thing, either violence or murder, 
not violence of murder.

SHRI MANORAN1AN HAZE A (Aram- 
bagh): A new phraseology is being 
cunstrueted.

SHRI B. K. DASCHOWDHURY ; The 
basic causes what made the position of West 
Bengal go so low, both in the field of literacy, 
where in the field of literacy the position 
of West Bengal was only second to Kerala: 
in the field of trade and commerce it was

Here we find there is a budget for
Rs. 384 crores in all with an uncovered gap
0f Rs. 19.34 crores. Though it is true, the the highest; in the field of industry it was
provisional Budget that was placed on the almost equal to that of the bilingual State
jfcSt occasion, there was a provision that the of Bombay. Now in the field o f industry
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it has gone to eleventh position, in trade 
and commerce almost On the same position 
and literacy as 1 have said.

Why it happened ? These are the basic 
causes which must be found out. Unfortu-
nately, though the Cemre seems to be very 
much concerned about the position af West 
Bengal, though at a very late stage they 
realise that the economic condition of West 
Bengal must have to be improved, but no 
socio-economic survey was conducted. It 
was never done.

If 1 am to tell the truth, though it is 
the God's honest truth, the position of West 
Bengal was signed, sealed and settled for 
ever on the very day of the partition of 
India and the independence of Tndia, that 
is the 15th August, 1947.

On this very day, while our first beloved 
Prime Minister of Independent India, Pandit 
Jawaharlal Nehru, made a broadcast that 
we have a ‘tryst with destiny’, that we have 
to build our own destiny, that we have to 
build our own future, on the very night of 
15th August, 1947, two announcements were 
made, without consulting the State of West 
Bengal, in respect of the States revenue 
matters.

Firstly, the proportion of income-tax 
ratio, whicJi was given to West Bengal was 
cut down and reduced from 20 per cent to 
12 per cent. In the case of Maharashtra, 
the then bilingual State of Bombay, it was 
increased from 20 per cent to 22 per cent. 
In the case of old Madras State, now named 
Tamil Nadu State, it was increased from 15 
per cent to 18 per cent. I do not know 
what happened at the same time to reduce 
the proportion of income-tax share to the 
State of West Bengal from 20 per rent to
12 per cent.

Then, again, one of the biggest foreign 
exchange earners is jute which is grown in 
West Bengal in larger quantity. The Bengal 
or the West Bengal used to have 62| per 
cent of the total foreign exchange earnings 
from jute products and the same day, on 
the 15th August, 1947, without consulting 
the West Bengal Government, it was reduced 
to 20 per cent. Why 7 Probably, the 
reply of the hoc. Minister will be that the 
size of United Bengal has been reduced and 
West Bengal is only half or less than half. 
But they have not considered one point that 
Of the foreign exchange earned by Bengal, 
the Uniied Bengal, 90 per cent or at least 
85 per oent remained within the zone known

as West Bengal. Even then, the jute export 
earnings were cut down from 62f per cent 
to 20 per cent. Also, the income-tax earned 
by West Bengal, its share, has been cut 
down from 20 per cent to 12 per cent. That 
is one of the baste maladies. .

Now, I ask the h^n. Minister, by which 
process these orders were passed and whether 
those regulations, those orders, were passed 
in the best interest of west Bengal ? Will 
he consider that it was not in the best 
interest of the country, in the best interest 
of the nation, and, If that be so, why it was 
done ? Progressively, West Bengal’s econo-
mic development has been deteriorated from 
time to time. It is true the deterioration 
came to its height in 1966 and, since 1967, 
we have been seeing all these murders and 
all that. But the basic fact must be found 
out and realised.

Then, in the field of deterioration, I 
may mention two or three other facts. In 
1956, while Mr* T. T. Krishnamachari was 
at the helm of affairs here, he made certain 
pricing policy regarding iron, steel and 
coal, considering that these are the basic 
materials which are needed for nation’s eco-
nomic development. He made certain 
pricing policies and he made certain arrange-
ments so that the far-away places of the 
country can also get these basic materials 
at a standard price. As a result what 
happened ? To transport one tonne of 
steel from Jamshedpur or Tatanagar to 
Howrah, to Calcutta, the railway frieght 
today is Rs, 30 per tonne. But for the 
same steel, from Tatanagar, the steel town, 
to Bombay, the railway freight is Rs. 120 
per tonne. They made a mean. What 
they meant thereby was Rs. 120 plus Rs. 30, 
that is, Rs. 150. So, Rs. 75 should be the 
railway freight for subsidisation to the far-
away places. Whoever wants to book a 
toune of steel, along with the price of steel, 
Rs. 75 should have to be paid. While the 
industrialists of Calcutta, the people of 
West Bengal, could have that chance to get 
a tonne of steel, supposing the price of 
steel is ‘X’ plus Rs. 30 as cost, now they 
have to take it at price ‘X’ plus Rs. 75. that 
is, Rs. 45 more for a tonne of steel for the 
people of West Bengal and the West Bengal 
industry. But at the same time, take the 
industrial ?sts of Bombay. They ought to 
have received steel at the rate of price of 
steel plus Rs. 120 as the railway freight. 1

They are being given price W  ihetfcseJ
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plus Rs. 75. So, they are paying Rs. 45 
less. The people of West Bengal have to 
suffer to give certain development rebates 
and incentives to the people of Bombay and 
Maharashtra. The industrialists of West 
Bengal have been made to suffer for the 
development of indusiiies in the western 
coast and other places and in the South 
also. What does it mean ? 1 would request 
the hon. Minister to consider these facts. 
Let h:m make his own calculations and find 
out how many million tonnes of steel have 
been transported from Tatanagar sincc the 
imposition of this pricing policy and the 
freight schedule to Howrah and Tatanagar 
to Bombay and how many millions of 
rupees West Bengal has been deprived 
of for its development. Why is it so ?

MR. DEPUTY-SPEAKER : The hon. 
Member’s time is up.

SHRI B. K. DASCHOWDHURY : 
Please give me some more time, Sir.

That is about steel. The same thing 
apdlies to coal. We know that the coal 
belt is in Bengal and in Bihar. When coal 
is to be transported to the western parts, 
there must be certain considerations regard-
ing freight as also the pricing policy of coal 
also. As a result what happened was that 
the shipping owners were asked to allow 
25% freight subsidisation in the matter of 
transportation of coal from the Kidderpore 
docks, Calcutta to the western coast, South 
India and other places and the ship owners 
had asked that if they had to allow 25% 
subsidy, their shipping companies must have 
to be closed. The Government replied to 
them, ‘Whatever products that you take, 
increase this 25/i, on them/ So, as a result, 
what happens is that while .the coal is being 
subsidised at the cost of West Bengal buyers 
and at the cost of West Bengal industries, 
the people in the Eastern region are taking 
salt and other articles from the West coast 
at 25% more and last year, the shipping 
rates haye been further increased by 20%, 
You will be astonished to know, Sir, that, 
Gujarat’s salt is being sold at Tokyo at 
lesser price than what we purchase in Cal-
cutta and the eastern regions,in India. That 
is haw, the Eastern regions are being deprive 
ed of and that is how in West Bengal the 
people are getting all these sorts of obstacles 
in the process of th$ir develppin#^ both in

industries and commerce and problems 
of unemployment are mounting high.

Take the case of jute. It is true that 
jute and tea give us Rs. 380 crores worth of 
foreign exchange. Out of this Rs. 290 
crores come from West Bengal alone. What 
West Bengal get in return ? What do these 
poor jute mills get in return ? From child-
hood we have seen the parity of price bet-
ween jute and paddy is fixed at one maund 
of jute equal to three maunds of paddy or 
two maunds of rice, immediately after the 
Partition the leaders have tempted our jute 
cultivators to cultivate more and more jute 
assuring that they would be given better 
prices. As a result what did happen ? In 
West Bengal there were 2 lakhs acres of jute 
fields but by tempting the poor cultivators, 
the poor villagers, to grow more and more 
jute, out of 130 lakhs acres of cultivable 
land in West Bengal, it has gone up to 12 
lakh acres of land under jute and cultivation. 
Now, what is the total production of jute ? 
On an average if we take, one acre grows 15 
maunds of jute, that is 180 lakh maunds 
per year. Out of this 180 lakh maunds, 
assuming that about 30 lakh maunds are be-
ing privately consumed by the growers them-
selves for their own domestic consumption, 
about 150 lakh maunds of iute is being ex-
ported to earn substanti al foreign exchange 
for the whole nation.

As regards jute price, what is the sup-
port price fixed by Government ? It is 
Rs. 40 per maund. Coming to the parity 
question, if one maund of jute should be 
equal to two maunds of rice, then what 
should the price of jute be ? The price of 
rice today is Rs, 70. On this parity basis, 
the price of jute ought to have been Rs. 140 
a maund. If this is so, then the poor jute 
cultivators of West Bengal, those who are 
earning substantial foreign exchange for our 
country, those who were tempted to grow 
moife and more iute by converting their 
paddy-fields into jute-ficlc’s, haye had been 
made losers at the rate of Rs, 100 per 
maund. Instead ofR s. 140, they are getting 
Rs. 40. What is the total net loss for l£ 
crore maunds of jute which is being expect-
ed* for which the poor jute cultivators of 
Wfsst iicngal are suffering ? They arg losing 
tp the extent of fta. 150 cjrores annually. If 
we calculate how West iBengs^s economy

been a|0Ftecte<ji' s$d" 'how ..much the ,'j^pr, 
jutccultivatorsofW est $engal hayelo^fcv
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the last twenty years from 1950 to 1970, we 
find that they have lost nearly Rs. 3000 
crores or they have been deprived of 
Rs. 3000 crores. Who is responsible for 
this ? Is it not the Centre’s pricing policy 7 
It it not that the Centre’s apathy alone 
responsible for this ?

MR. DEPUTY-SPEAKER : Now, the 
hon. Member should try to conclude.

SHRI B. K. DASCHOWDHURY : I 
would request you to kindly give me a few 
more minutes. I appeal to you to give me 
ten more minutes.

MR. DEPUTY-SPEAKER : He should 
try to conclude now. I shall give him 
just three minutes more. I am not going 
to give even half a second more after 
that,

SHRI B. K. DASCHOWDHURY : By 
way of another illustration, I may mention 
the case of export of cotton. We export 
cotton to the extent of Rs. 80 crores. To 
earn this foreign exchange to extent of 
Rs. 80 crores by way of cotton exports, wc 
have to import nearly Rs. 100 crores worth 
of machines, dyes, and other materials. To 
support the cotton textile owners and to 
support the poor cotton growers, we have 
to make so much of arrangement and this 
at the cost of heavy domestic prices, nearly 
30% excess prices. We are doing all this so 
that our cotton goods and our cotton cloth 
may have an international market and we 
may not have to face competition. Agreeing 
that this is a good policy for the colton- 
growers, we find, however, that the same 
good policy has not been followed in the 
case.of the jute growers of West Bengal, 
and this is the wisdom of the Central 
Government that we notice. So, if I ask 
the hon. Minister at the Centre ‘Will you 
kindly consider giving the same sort of sup-
port price to the jute growers as you are 
giving for the sugarcane grower* or the 
cotton growers or the oil-seeds growers ? 
Are you in a position to give the same sort 
of support price to the extent of Rs. 130 
or Rs. 140 to the jute growers of West 
Bengal ?’ would I be wrong in saying so ? 
Only if that support is given to the jute 
growers of West Bengal, certainly the village 
thorny of West Bcn^l wilt improve

Now, I would mention another great 
problem, namely the refugee problem and 
also the way it has been tackled. Who 
knew the magnitude of this problem at the 
time ©f the Partition ? AH the national 
leaders gave all sorts of promises and assu-
rances at that time that things would be 
looked after well. But we know that re-
fugees started pouring in large numbers 
since the Partition. We find that the pro-
blem of the refugees who have come from 
West Pakistan had been looked Into. Let, 
me give the figures in this connection. For
4.7 million displaced persons from West 
Pakistan, as registered up to 1960, compen-
sation has been paid ; in fact, not only has 
compensation been paid, but 70 lakhs acres 
of land had been given to them, besides 
7 lakhs village houses, and 3,05,000 
shops, buildings and houses, and 
more than 2 lakhs Govrrnment-built 
houses in 20 ncarabout townships besides 
cash compensation to the extent of about 
Rs. 200 crores. Has any single paisa been 
spent by way of compensation to the dis-
placed persons who had come from East 
Pakistan ? There was nothing of that sort 
done. Why was that not done ? The plea 
was taken that the Nehru-Liaquat Pact was 
there, and under that Pact, the East Paki-
stan displaced persons were entitled to go 
there and claim their property and usurp all 
interests.

MR. DEPUTY-SPEAKER : Now, the 
hon. Member must conclude. I have given 
him three minutes already.

SHRI B. K. DASCHOWDHURY : I 
shall just utter two last sentences of my 
speech.

I have unimpeachable cvidencc in my 
possession that since the '.cry first duy of 
the signing of the Nehru-Liaquat Pact our 
Government kne*v that Pakistan was not 
honouring this agreement and they are 
completely ignoring the terms of the 
agreement. In spile of that, about
four and a half years later, in Decem-
ber, 1954 we find that the West Pakistan
Displaced Persons* Compensation Act was
passed, but that was not made applicable 
in the case of the East Pakistan displaced 
persons. That is a gross injustice.

In conclusion, I would say tiuil Govern-
ment should consider all these things an<j
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come to realise how WestBengal’s claims 
have been ignored by the Centre's apathy. 
Only when Government realise that position 
can the situation of West Bengal be im-
proved ; it cannot be improved either by 
the military or the CRP.

SHRI BOK.SI NAYAK (Phulbani) : I 
am thankful for getting an opportunity to 
speak on West Bengal. The problems that 
West Bengal is facing are the problems of 
India. Refugees from across the border are 
coming in hundreds and thousands eveiy day 
into India, penniless after losing all that 
they have in Pakistan.

The Prime Minister has assured the 
country that the refugees would be going 
back when the proper atmosphere is created 
in Bangla Desh. I hope that climate would 
be created soon so that West Bengal which 
has been affected very much economically 
will get out of it. Other States share the 
concern of the Centre and West Bengal so 
far as the refugees are concerned. The 
Orissa Government have expressed their 
willingness to take refugees in sufficient 
numbers. But so far as their temporary 
settlement is concerned, they are suggesting 
a place other than Mayurbhanj district. 
The Mayurbhanj district is on the West 
Bengal border where Naxalites are trying to 
make a dent. A majority of the population 
of Mayurbhanj is Scheduled Castes and 
Scheduled Tribes. The settlement of refugees 
in this District migh create some problems. 
Alternative sites like Dandakaranya have 
already been suggested and I hope the 
Government of India will agree to the sug-
gestions of the Orissa Government.

I wish West Bengal dll well and hope 
that things would return to normal soon.

*SHRI LUTFUL HAQUE (Jangipur) : 
Hon. Mr. Deputy-Speaker, Sir, while going 
to discuss about the West Bengal budget I 
am compelled to make a few observations 
about the State of West Bkngal as it is a 
problem State nowadays. The State of 
West Bengal is facing a serious unemploy-
ment problem. It is also facing serious 
industrial crisis, th e  law and order situa-
tion in that State has totally collapsed. 
Apart from these problems, an additional 
problem has arisen due to the heavy influx

of refugees from Bangladesh. The Govern-
ment of Pakistan has sent these refugees to 
India to cripple our economy.

I do not find anything new in the West 
Bengal budget. It is the sa m e  budget as 
wc have seen in 1952. The serious unem-
ployment problem has not grown in a day. 
Unless we root out u n e m p lo y m e n t  from 
West Bengal, we shall never be able to 
establish law and order in that State. There-
fore, we must crcate new employment oppor-
tunities for the people. It is very easy to 
lead unemployed people to wrong path. 
When a man is engaged in some occupation, 
he will have a different outlook towards 
life. So law and order will be fully establi-
shed in the State of West Bengal when we 
shall be able to provide e m p lo y m e n t to all 
the people there. With the help of military 
personnel and CRP personnel w e shall never 
be able to establish law and order in the 
State of West Bengal. Though the C e n tra l  
Government and the State G o v e rn m e n t are 
now making some efforts in order to case 
unemployment problem in the State of 
West Bengal, yet their offorts are not a c c o rd -  
ding to our expectations.

We have industrial belts m Howrah, 
Hooghly, Durgapur, Asansol and in surroun-
ding areas of Calcutta. If the industries in 
these places are properly managed, a large 
number of people can get employment there. 
Today the people of West Bengal have 
become conscious of their rights. Due to 
growing unemployment they have become 
desparate in life. We must provide employ-
ment to the people in every village. Every 
educated or uneduacated man and agricul-
tural labourers should get employment.

In the past crores of rupees were sanc-
tioned for rural electrification programmes 
in West Bengal. But we have seen how 
that money has been spent for some other 
propose. We have also seen that the money, 
which was allotted by the Central Govern-
ment for carrying out land reform program-
mes* had to be refunded to the Central 
Government as that money was not utilised 
for the desired purpose.

West Bengal has got the minimum irri-
gation facilities. It does not have many 
irrigation tube wells and pumping sets com* 
pared to other States in India.

original spepc  ̂ was
H .IIIIII ,*!■  lin n , , 1....111,1 II ..ill IIIIHM.II
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For the present law and order situation 
in Wert Bengal the police department Is 
primarily responsible.

The police intelligence is not functioning 
fwoperly. In every area we have a number 
of police stations but Our policemen do not 
keep any information about the rowdy 
dements in the society. They do not know 
where they live. But they certainly know 
the whereabouts of smugglers and black 
marketeers and they are getting some money 
from these people illegally. We are aware 
of a large number of smugglers* dens in 
Murishdabad, Malda and West Dinajpur. 
But If I give information about those smug-
glers to the police, my life will be in danger 
because I shall not receive any police protec-
tion.

Today rowdy element are being patroni-
sed by the political parties. The goondas 
are now being considered as political 
workers. So all the murder cases in West 
Bengat today are considered to be political 
murders and it is said that the goondas have 
no connection with those murders. Every 
murder there is being given a political 
colour. Therefore, every political leader 
should search his own heart to find out to 
which way he is leading his country.

Shri Siddhartha Shanker Ray has been 
appointed Minister incharge of West Bengal 
affairs. The constitutional implication of 
his appointment has been discussed by one 
of my friends. Shri Ray is an honest and 
active person. In his appointment every 
person in West Bengal, except his political 
opponents, is happy. After Dr. B. C. Roy 
he is the only capable person in West 
Bengal. The Prime Minister has shown 
her wisdom in appointing him as the 
Minister incharge of West Bengal Affairs.
A great responsibility has been cast upon 
Shri Ray. It is a Himalayan task to look 
after the affairs of West Bengal. Shri Ray 
should be cautious at every step ; otherwise 
he trill run into difficulties.

Sir, in our country we have biri labou-
rers. But in this Parliament we have never 
heard any discussion about the problems of 
these bin labourers. These biri labourers 
are found in every part of the contry. They 
have got their own problems bJt nobody 
bothers about them. Our West Bengal is 
one Of the biggest WriTproducliig centres !a 
W ty , We $ki producing centra i f  ;

many parts of West Bengal Bihar and 
Madhya Pradesh are also well known for biri 
making industries. But nobody is concerned 
with bid labourers.

la 1950, Parliament passed the Minimum 
Wages Act. But the Government of West 
Bengal was entrusted with the work of 

implementing that Act. It is a matter of 
regret that the West Bengal Government is 
■toping over the problem* of the biri labou-
rers. The bid labourers could not wake up 
the West Bengal Government after repeate-
dly knocking at the doors of that Govern-
ment. ,. . ■

Shri P. C. Sen went to Farrakha and 
Kaliachack areas in connection with a bye- 
elect ion. These two places are dens of blri- 
labourers. Ail the biri workers asked him 
what he had done for them during his long 
Chief Ministership. The Minimum Wages 
Act was passed in 1950 but even in 1964 
that Act was not revised by the Government. 
On these points, too, the biri workers 
demanded an answer from Shri P. C. Sen. 
Shri P. C. Sen appointed a minimum wages 
Committee in November 1964. But we do 
not know whether that Committee is still 
alive or not. Even upto July 1971 we have 
hot received any report from that Com-
mittee.

My opponent parties have formed unions 
among the biri labourers. But immediately 
after forming the unions ten biri factories 
have been burnt by them. In this manner 
they have destroyed many proprietors of 
biri industries.

I want to know how many cases have 
been registered by the inspectors for mini-
mum wages against the biri proprietors for 
paying below minimum wages to their 
workers;

I am the founder president of the 
Jangipur biri labourers union. These 
biri labourer earn daily not more than 
Rs. 2. But these people have collected Rs.
3 lakhs and SO thousand in order to set up 
a college for them out of small contributions 
made by them from their wages. They 
know that the Government is ignoring them 
as they do not have education. They there* 
fore want that their sons should receive 
education and in that way they can become 
members of Parliament someday. They 
alto ieeHhat their educated sons will not be



.
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for that DVC plan is responsible. We have 
big engineers and p a t iM  leaders la our 
country but I do nod know how much 
information they keep about our f&fecs. 
Doctor Meghnad Saha and Kapil Bhatta- 
charyya, an eminent engineer, said that due 
to DVC plan vast areas of Burdwan, 
Hooghly and Howrah will turn into barren 
lands. During rainy season vast areas of 
those districts will come under water. As 
Kauravas built a wax house to kill the 
Pandvas, the Central Government, through, 
DVC plan, will kill West Bengal. The Cen-
tral Government has also married the pros* 
pect of employment for the educated youth 
of West Bengal by almost destroying the 
Calcutta port. So this is a national pro-
blem.

15.415 hrs.

[S h r i  K. N. Tiwari in the chair.]

Sir, today Shri Priyadas Munshi has said 
many things about the youth of Bengal. 
According to him the youth of Bengal is 
restless today. It is true that the youth of 
Bengal is restless. But wc must go to the 
root cause of that restlessness. Due to the 
almost ruinous condition of Calcutta port 
the employment prospect for the youth of 
Bengal has been spoilt to a considerable 
extent. You have talked of Haldia port. 
You have also talked of Farrakha barriage. 
But I am sure that even after the comple-
tion of Farrakha barriage the 22 ft. high 
deposit of silt in the mouth of the Ganges 
will not be removed. Again 1 will say that 
Haldia port will never prove safer than the 
Calcutta port. The Calcutta port is the 
safest port m the world but, unfortunately, 
that pert is now on the brink of ruination. 
So I would request the Central {Government 
to take care of the Calcutta port.

Sir, about the law and order situation 
in West Bengal 1 want to say a few words. 
Shri Sidhartha Shankar Ray has been made 
incharge of West Bengal affairs. Many of 
my friends have already discussed about hi* 
appointment for such a post. So I shall 
not go Into that matter. But this much I 
will say that after Shri Ray’s appointment 
for West Bengal affairs, military personnel 
have been sent to Birbhum, Buntyanand 
Hooghly. In the Hindusthan Mptor factory 
in $?est Bengal, where 1406b persons wprk 
; Srigtftjy peiwnhd were Mat <m a combing 
operation. H i f i  military personnel went to

every development of the factory and beat 
£be worfcen. This type of incident usually 
.tpok ptetefa Hitler’s Germany but that 
Incident has taken place in our country, 
.too.

The mttitary personnel did not find any 
arms and ammunition from the workers 
there. So what was the necessity of such a 
combing operation in that factory ? Perhaps 
Start Sidhartha Shankcr Ray wanted to Show 
this power as lie has been empowered to run 
the administration of West Bengal. This 
gentleman would have been successful if he 
had joined cinema line. He could have been 
a famous actor like Uttam Kumar. He has 
eome to politics by mistake. He changed 
Ids party many times. He has already betto 
pushed a side by Shri Tarun Kami Ghosh 
and Shri Bijoy Skigh Nahar. Now he has 
no support in Calcutta. Since he has got 
influence in the Centre, he has been tortur-
ing upon the farmers, labourers and CPI—M 
party workers on a selective basis in the 
name of law and order. But this torture wilt 
not kill our party. Sir, I want to remind 
the hon. Minister that in 1962-64 Shri 
Gulzarilal Nanda issued a white paper io 
which our partymen were declared traitors 
to the country. But you should know that 
the entire Weat Bengal has embraced all the 
so-called traitors and the Congress party* 
men have been thrown out of power by 
the people o f West Bengal.

The Congressmen wanted to retain their 
power thfough fraudulent means. This time 
the Governor of West Bengal mentioned in 
his report that the Coalition Government 
in West Bengal had a majority of 7 mem-
bers only. This point was referred toby 
comrade Dfaen Bhattacharyya. Even then I 
will aay that our four partymen were in jail. 
We won two seats in the bye-eleetion. Only 
one saat was vacant doe to death of Shri 
Nepal Roy and subsequently it was filed 
up. $o diem is a mistake in the assessment 
of party strength made by the Governor. 
We were almost equal in strength to the 
ruling coalition front. Shri SushH Dhara 
also came out of the coalition front along 
with two-other members. OneMuslim Lea-
gue member also came out of that front. 
That Muslim league inemher's house was 
burnt down. His entire family was terrori-
sed. So the poor fellow was compelled to 
rejoin the ruling coalition itopt *utM  
The -ruling coalition front and a c tu a l  no 
majority. On the 2$tfa June 1971, the meet-
ing o f the Legislative Assem^  ̂ was catted.
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*Jn that vary day tbecoalition Government 
would certainly have been defeated. So the 
ruling pwty, in order to saveits face, had 
a conspiracy with the Governor and on the 
basis of that conspiracy the Governor sent 
a  report as to that no alternative party has 
majority to form the Government. Consti- 
(tu*ionaJly, the Governor should have called 
Shri Jyoti Bosu to form the Government. 
But the Governor had no courage to call 
Shri Jyoti Bosu to form the Government as 
he acts on the directions of the Central 
Government. The Central Government does 
not want that any opposition party should 
form the Government. So this is the demo-
cracy of the ruling Congress party. In order 
to have their own democracy they have 
found a pretext in law and order in West 
Bengal.

Shidhartha Babu knows that Shri Deva- 
dutt Mandal of Ukhra was murdered. The 
eye witness of that murder filed an affidavit 
in a court and named the culprit. But be 
was not arrested Sidhartha Babu knows it 
and it is a matter of regret that be often 
> visits the -home of the murderer, who are 
responsible for all these murders ? Sir, Shri 
Sauran Bose is one of the Lieutinants of 
Shri Cbaru Majumdar, the Naxalite leader. 
The department of Shri A. C. Pant granted 
passport to Shri Sauran Bose to have a tour 
of the continent. But when our young men 
of the youth Federation a tour of the want 
to visit Korea* they are not granted pass-
ports. In this manner the Congress people 
are patronising the NaxalHes, With the help 
of the Naxalite goondas they are feeling 
our partymen. Every house of big Congress 
leaders has become the deu of Naxatites. 
But the Congress Party says that ail the 
murders are being committed by the CPI—M 
party. Some day* in the streets of Calcutta, 
these murderers will be tried by us. In the 
coming election we shall come to power 
and then we shall prove who are the real 
murderers. At that time all documentary 
evidence will be in our possession. .

' Sir, Shri Priyadas Msnshi said that 
Kalyani spinning Mill waaearning profit 
previously. But during the regime: of the 
United f^ont Governments this mill started 
running tfn loss; Since he has saidthisthing, 
I must reply to him. Onee there was a  
proposal to appoint methe Director of this 
spinning mill. But I did not accept the 
ofifcr beauw ofcofruptiottfa thatftfljfr

Sir, the Central Government 
provide adequate relief to the Uoa d*»fiect«d 
people of West Bengali.

Sir, one nore point I shall mention. It 
was reported in the Calcutta newspapers 
that according to some Congress ex-Mhristter 
of West Bengal Rs. 12 lakhs have been
sanctioned by the Government for the flood
affected areas of Arambagh. I w»«t to 
know how that Minister got this informa-
tion. His information about that sanction 
of money clearly shows that the authorities 
are running the administration of west 
Bengal ip collusion with the Congress Party 
there. With these words I conclude my 
speech.

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Mr. Chairman, I have heard 
many speeches but the pungent c r i t ic is m . . .

sft gqrar *** vgwro : ?nTT" 
qfti r, siwwt  *»r r̂̂ =r 
ir $ 1

MR. CHAIRMAN : The bell is being
rung...Now there is quorum. He may 
continue his speech.

SHRI M. RAM GOPAL REDDY : Mr. 
Chairman, I have heard many speeches bu 
the pungent criticism came from the DMK. 
Member, Shri Vishwanathan, who was once 
our own ally, regarding the appointment or 
Shri Siddhartha Shankar Ray, as in charge 
of the affairs of West Bengal. But I want 
to say that in proportion to the intensity 
of the malady we have to administer the 
medicine. Wert Bengal needed surgery and 
it is being given by the Central Government 
by asking the Ministry to resign ana 
appointing a Cabinet Minister to be in 
chargeof the affairs of West Bengal.

Till the death of Shri B. C. Roy, West 
Bengal was almost a paradise and Calcutta 
Was a cultural city which attracted many 
people from all parts of the country. But, 
unfortunately, after the split in the Com-
munist' Party Into two and later on into 
thrti; double started. ShrUyoti Basu. who 
was the Depmy Chief Minister of West 
Bengal and who has cieated these Naxalites, 
at first thought that it wonNf be * small 
shaltan to threaten othere but now it has
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turnedinto a monster and is devouring the 
v«fsr creator, just like Shiva createdBhas- 
masura and Bhasmasura wanted to kill 
Shiva but Mohini came tq the way. Now 
Mohini, in the form of Indira Gandhi* has 
come down to eliminate this menanceof 
Naxalites. She is the incarnation of Vishnu 
to demolish these Naxalites and to save 
Jyoti Basu and Jyotirmoy Basu, both.

On account of the activities of Naxalites, 
industries of Bengal are destroyed and many 
industrialists have run away from there. 
During the days of B. C. Roy, Congress 
rule, there was an increase of 43 per cent 
in the population of West Bengal, that is, 
between 1951 and 1961. Still the per capita 
income those days was the highest. Now 
on account of the activities of these Naxa-
lites the per capita income has gone down 
and all industries have come to a stand-still. 
If these people stop their violent activities, 
West Bengal will again be in its original 
place.

Regarding jute—of course, I have been 
dealing with sugarcane—I advise the 
Government to see that the per acre yield 
of jute is increased. An increase in the 
price of jute is not going to solve the prob-
lem because wc are exporting jute to inter-
national markets. When we are having a 
keen competition, we have to keep the price 
of ju<c at a low level. That Is why I 
plead with the Government and I request 
the Government to see that the per acre 
yield of jute is increased.

SHRI HAMENDRA SINGH BANERA 
(Bhilwara) : Mr. Chairman, Sir, today we
have been discussing the affairs of West 
Bengal and the speeches made by both the 
sides, the ruling party as well as the opposi-
tions, have been very fiery and a few sugges-
tion which have been made, if implemented 
honestly and seriously will certainly help in 
solving the problems of West Bengal. .

Sir, frequent interventions by the Centre 
in West Bengal is no remedy for solving 
the problems of West Bengal. This is the 
first time that the Centre has seriouly taken 
steps to solve the problems of West Bengal 
once and for all. I do not know whether 
the appointment of Shri Siddhartha $hankar 
Ray is constitutional or not. But it is 
heartening to know that one of the senior 
Ministers©? the Centre has been made in-

, charge a£ y ^ t£ e ii$ a l affairs... ;
M«rely spending cw>r»4 aod crores of

rupees on C.R.P., police, etc. is no solution 
for solving the problems of West Bengal. 
What is most required at the moment is to 
give more powers to C.R.P.

T*ie grave situation that has arisen in 
West Bengal is die Naxalite activity which 
poses a very serious problem because the 
educated youth is also involved in it, ft is 
essentially an anti-social activity. But as 
the educated youth is involved in it, it 
appears that the educated youth has gone 
into this activity merely because of frustra-
tion.

As regards land reforms which have not 
been implemented seriously and effectively 
in West Bengal, that is also responsible for 
the unrest in the State of West Bengal. The 
industrial unrest and the fleeing away of 
industrialists from West Bengal to other 
States of India is also a matter of concern. 
With the role played by the Centre in the 
State of West Bengal and the special interest 
which is being shown by the Centre for the 
first time, I hope, the affairs of West Bengal 
will be solved as soon as possible and the 
restoration of peace and harmony will be 
restored in West Bengal.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): Mr. Chairman, Sir, I am
thankful to all the hon. Members who have 
taken part in this debate and have made 
various suggestions with regard to the very 
complex situation in West Bengal. Since 
my senior colleague, Shri K. C. Pant, will 
also intervene and deal with those aspects 
of the matter which concern the general 
question of law and order and other ad-
ministrative matters, my task has become 
lighter.

It has been said that the Budget is a 
status quo budget and a humdrum budget, 
we do not claim that the budget provides 
ail the necessary resources for the solution 
of the gigantic problems that West Bengal 
is facing. But, it must be said that an 
honest effort has been made to provide as 
much resources as was possible within the 
framework of the general resources position 
of tb$ country which has become very 
strained and which has become very difficult 
and which has become very complex as a 
result of the massive arrival of eva&ieea

■ from the Bangla Desh. '
The** are one or two points I would 

Hke to refer to befbre<golng into the financial



What did you do before?

SHRI K. R GANESH : The appoint- 
meat of Shri Siddhartha Shankar Ray has 
been objected xo on various grounds. I 
leave this subject to my senior colleague to 
deal with it.

The only point that has got to be noted 
here is that in the context of the situation 
in West Bengal where speaker after speaker 
from West Bengal referred to the complete 
collapse of the political life and the mass 
activity in West Bengal, here is an honest 
attempt being made by the Prime Minister 
to put an eminent leader of West Bengal 
to sent out these problems.

]t has als'# been welcomed that Shri 
Sidhartha Shankar Ray has taken certain 
initiatives and got together various political 
parties to discuss and come to some 
agreement because we are not dealing 
with the situation where the constitutional 
proprieties and constitutional finesae have 
got to be considered but we are dealing 
with a situation in which very un-
orthodox and «tra*ord*nary methods are 
called for and here is one step by which 
if all political patties take courage and tf 
all political parties come out to condemn 
the individual terrorism and the individual 
violence that has been there and do not 
equivocate on the situation in West Bengal, 
then probably a situation may be created, 
a climate may be created in which soire 
of the problems of Weei Bengal taut foe 
solved.

Prof. Mukberjee has welcomed the initi-
ative taken by Mr Pant in relation to having 
a dialogue and discussion with the Naxalites 
or at least with that section o f the Naxaffites 
who have been brought into this movement 
but I would submit that it is very encourag-
ing that the Minister inlfae Borne Ministry 
has taken this initiative. But had the politi-
cal parties taken .this initiative, had the 
political parties takas this oouTage, probably 
then this problem of individual terrorism, 
this problem of law gad order, this problem 
of annihilation of cadres of poUttaU parties 
would have bean solved. Sir, the problem 
of West Bengal is a  formidable problem

way* Now the law and order machinery 
has got to be there to save the lives 
of flhe people and to give them security, 
But, baaically it is a problem of the various 
political parties of West Bengal coming to 
grips with the problem, with courage and 
determination to face the problem.

in this situation when efforts are being 
made and initiatives are being taken to 
bring about some sort of a consensus for the 
revival of democratic political life in West 
Bengal, I think that the CPM’s call for 
Bengal bandh is completely at variance with 
the climate that has got to be there ; it is 
completely at variance ; it is wrong and it 
is not in the interests of West Bengal ; it is 
not in the interests of the country, particu-
larly when we are faced with a gigantic 
situation on our border.

SHRI P1LOO MODY (Godhra) : This 
is not the way of opening a dialogue. Let 
him say that it is a step in the wrong direc-
tion.

SHRI K. R. GANESH : On the one 
side, they ask for recognition of Bangla 
Desh, and for some effective action in rela-
tion to helping the patriotic liberation-light- 
ers inside Bangla Desh ; on the other side, 
they create a very difficult condition in 
which it will not be possible for Government 
to go with the speed and tempo that they 
would like to go. They must realise that it 
i& not a joke to help the liberation-fighters in 
West Bengal and create the necessary condi-
tion in the current international situation, 
in the situation created by President Nixon's 
visit to Peking in order to have a  detente in 
their relations ; it is a very serious situa-
tion ; it is a veiy serious step which any 
Government can take, and for such a seri-
ous step, national solidarity, national conse-
nsus and national preparedness and national 
vigilante are required, and, therefore, this 
eail for a Bengal bandh is ah anti-patriotic 
move. , ,

SHRI PILOO MODY : If he cafls them 
these names, how could he open a dialogue 
with them?

which has been made much mOrc Complex SHRI K. R. Ganesh : Having said this, 
and complicated by the m m htf justva! of I  shaW now come to the various financial
evacuees from the Bangla JD#*h. T<h* «*Ju- allocations thathavebeen made,
tion of that problem lies in courage end in , House $s -awase of the xarctrmstan-

SHRI SAMAR OVHA s T k t am h re  foMawi wtafch th t jicffWait lMrth* in 
osteal of refugees is not a  recent happening. Bengal fiave got to dhow. There ;:5r no Otfctr
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ceain whi<& this budget has con* M m* 
*Ws House. In tl»  statement on 27th March 
while presenting* the budget, we had expected 
thBt & aiil review of the budgetary estima-
tes would foe made, and that with this 
budget it would be presented. But due to 
unforeseen circumstances like the situation 
in West Bengal and more so the gigantic 
problem of Bangla Desh, it has not been 
possible to present it, and, therefore, only 
essential changes have been incorporated.

The revised budget reveals an overall 
deficit of Rs. 19.34 crores against the earlier 
estimate of Rs. 28.6 crores. We are not 
happy at leaving this deficit uncovered, but 
In the circumstances this has become unavoi-
dable due to the various factors that I have 
already indicated.

Tt is proposed to undertake a detailed 
appraisal of the resources position of the 
State in consulation with the Planning 
Commission and during the current year, 
efforts will be made to see that this gap is 
convered.

The various estimates of expenditure on 
development schemes have been detailed 
for the benefit of Members. But I would 
once again detail them. Though the State 
plan outlay is Rs. 66.63 crores. the Central 
assistance has been Rs. 44.20 crores. We 
have a provision of Rs. 10.81 crores for 
Centrally sponsored schemes, which will be 
entirely financed by the Centre. For the 
CMDA, for 1971-72, a provision of Rs. 50 70 
crores has been made. Over and above this, 
the Central Government will give Rs. 5 
crores for Che basti improvement, and will 
give further loans and assistance to the 
CMDA. In addition to the Central assis-
tance, the CMDA will also get market loan 
for the scheme and share the octroi.

It has also been said that West Bengal 
is not getting its fair share of Central taxes. 
As the House is aware, the distribution of 
the share of Central taxes is assigned to the 
Finance Commission under article 280 of 
the Constitution. The Fifth Finance Commi-
ssion. awarded to West Bengal Rs. 369 
crores as the share of taxes and statutory 
grants during the Fourth Plan period agasnt 
Rs. 197 crores recommended by the Fourth 
Finance Commission. Over and above tHe*. 
share of additional taxation by Centre from 
1970*71 onwards will also aefcnie to West 
Bengal; In addition, West Bengal gets Rs. 
221 crones as Central aasisntnop %  the

For the cWrrent year plan dutlay is 
lb . another Rs. ffl.ffi crofts
we allotted for centrally sponsored schemes.
In addition Rs. 50 crores appfoxintately 
will be spent on the CMDA making a 
total of Rs. 128 crores for development 
expenditure this year.

SHRI PILOO M0DY : He understands 
his politics a little better than his finance;

SHRI K. R. GANESH : My finances 
are different from his outmoded arite-diluvian 
finance.

SHRI PILOO MODY : He has even 
learnt a couple of words in the English 
language like ‘outmoded’ ‘and ante* 
dHovian.’

SHft! K. R. GANEStf : It is very tin* 
fair on his part to make such an arrogant 
statement. In terms of education, m terms 
of political career and experience, I have 
acquired much more than he has. Let hfm 
not mate such arrogant statements.

Sffftil PILOO MODY ; He has now 
demonstrated that arrogance.

SHRI K. R. GANESH : He is not deal-
ing with soft people. We can hit him a» 
ha>d. What is the use of referring to edu-
cation and all those things ?

Central and State plans are steps for 
investment m the key sectors of the econo-
my for rejuvenating the economy. A new 
Industrial Reconstruction Corporation with 
headquarters at Calcutta with a capital of 
Rs. 7S crores has been set up. Now 110 
cases have been referred to IRC involving 
an amount of Rs. 12.16 crores. Out of these, 
10 cases have already been sanctioned, in-
volving Rs. 2.62 crores. 18 cases are under 
immediate examination involving Rs. 2.50 
crares. The State* Government has also set 
up* engineering units. A revival committee 
is examining specific cases of sick end 
closed an its. Haidfa is being developed as 
a major new industrial centre. A jetty for 
receiving ok tankers and oil storage tanks! 
has been completed; An oil refinery is 
under construction. A fertiliser plant and 
a modem petro-chemical complex is already 
under consideration, th e  decision tb set 
up * fertiliser plant in Haidia has already 

tWcan. Osrtifln teoJtaiaa 4et»ir« l^v i
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SHRI B* K. D A SC ^W D H W Y  ; ofindustries in West Bengal and the solu-
WJiatabout the Haldi* Development Board tion of the unemployment problem and tbe
which was constituted some years ago ? U 
it functioaiug ? r

SHRI K. R. GANESH : Yes*
An inquiry committee for locating ft 

ship-building yard at Haldia has been set 
up. The IDBI has disbursed from July, 
1964 to July, 1970, Rs 2,700 lakhs to Indus-
tries in West Bengal.

Dr. Ranen Sen referred to the housing 
provision as Rs. 3 lakhs. This is not cor* 
rect. The total provision for housing 
schemes in 1971-72 in West Bengal budget is 
Rs. 2.15 crores.

So far as municipalities are concerned, a 
remark was made by an hon. member that 
they are suffering for want of finances. The 
Municipalities and the Calcutta Corporation 
will get a share of octroi for augmenting 
their resources. All development work within 
the CMDA is being done by the CMDA 
which is getting central assistance, sham of 
octroi, market loan etc. Loam are given to 
the Calcutta Corporation and municipali-
ties as and when necessary. 80 per cent of 
the DA of municipal employees and the 
Calcutta Corporation is given by the State 
Government. The Central Government has 
so far sanctioned Rs. 6£ crores by way of 
grant for slum clearance.

SHRI DINBN BHATTACHARYYA 
(Scrampore): What about municipal em-
ployees 7 He referred to Corporation em-
ployees only.

SHRI K. R. GANESH : Municipal 
employees are also included in this.

SHRI DINBN BHATTACHARYYA : 
They are not.

SHRI K. R. GANESH ; These are some 
of the specific provisions made. My inten-
tion in detailing these it not to say that the 
formidable and complex problems of West 
Bengal will be solved by these allocations

solution of the various problems. Here is 
an entire State which has gone absolutely 
om of gear. I can assure the House that 
the Government of India Will try to find 
the i resources within its available resources, 
and it is necessary to bring about a healthy 
revival and a democratic revival of political 
life in the State of West Bengal.

With these words, I commend the bud-
get to the Hostse.

faraerr fo r
t *ft  |  ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : Sir, I thank the hon. 
Members who have participate in this de-
bate, and the ambit of this debate has 
covered almost all aspects of the current 
scene in West Bengal. The law and order 
aspect naturally has figured in the debate 
and because the budget was discussed simul-
taneously, it has helped to some extent in 
corclating the economic and the law and 
order factors. Also, there was a discussion 
on the needs of Calcutta and the needs of 
West Bengal and what steps should be taken 
by the Centre, by the administration there, 
within the limits of the resources that there 
are in sight, to increase the tempo of econo-
mic growtn and development.

My colleague has just touched the bud-
getary aspects and I would not like to dwell 
on those aspects at all. So far as I am 
concerned, I have listened very carefully to 
the comments from various sections of the 
House, and I am gratified to find that there 
is a  very large measure of support for the 
President’s proclamation and also the West 
Bengal State Legislature (Delegation of 
Power) Bill.

A few Members did take objection to 
the proclamation by the President. They 
opposed it and I thought that some of them 
possibly misunderstood the situation or didbnt only to indicate that an honest attempt 

within the resources available has been not appreciate it fully. Otherwise, they
made to tackle them. may not hive opposed it at all. .............

A much greater and massive investment I  do not wgnt to detailall the facts, 
will have to be made if we have to come because these are given m the Governor’s
to grips with the problems>f WestBengal rcport, but very briefly, on the 25thJune,

the problem of revival ^ r e ^ q ^ t i o n  ^ /A )c g .M 4 M M h



wrote to the Governor and he explained Aw>C.hfr aspcotof the matter was that
tfc*t a very graye situation had developed in the vote on account had been taken till 31
the State as a resutt ofthe developments July, 1971 and that meant that after that
in Bangla Pesh. He referred to the fact 
that lakhs and lakhs of refugees had come
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into the border districts of Bengal and Also 
into some of the other districts; some of them 
had reached Calcutta ; aud he naturally— 
whether he mentioned it specifically or not— 
did feel the pressure on the administration 
of the requirements of such a large numbers 
coming into the State in a relatively short 
time. If we just pause to think of the 
numbers that came into Bengal in the course 
of a few weeks or into tiny Tripura or into 
other regions, one can easily imagine what 
strain that must have imposed on the admi-
nistrative structure—food and other supplies, 
shelter, and other needs such as hygiene, 
medical needs ; the fact that some. oLthera 
came with cholera ; and other basic facili-
ties that are required in such a situation— 
and all these compressed in a matter of a 
few weeks. This naturally imposed a terri-
fic strain on any administration. But couplcd 
with this was the attendant risk of provo-
cation of communal violence, the attendant 
risk of certain elements who utilised every 
opportunity to their own ends, of utilising 
this one also to create law and order pro-
blems, to fish in troubled waters.

AH these problems, all thesi possibili-
ties were there very much. Let us not for-
get that this situation was superimposed on 
an already difficult situation on account of 
the economic difficulties and the law and 
order situation, to both of which reference 
was made by various sections of the House, 
The Chief Minister therefore felt that If any 
administration were to deal with these pro-
blems effectively it would have to have a 
sufficiently large majority and therefore he 
said : I shall not be able to deal with it ;
I think that in these circumstances it is 
best for me to advise you to dissolve the 
Assembly and to seek a fresh mandate so 
that if I come back with sufficient majority 
I can administer the State.

This appears to have been more or less 
the frame of mind. He wrote that letter 
and the Governor accepted his advice and 
under article 174 (2) (B) of the Constitution 
ordered the dissolution of the Legislative 
Assembly, On 28 June the Chief Minister 
submitted his resignation and the resignation

. date the QoyeaFnment ofthe $tate could not 
be carried on unless the budget was passed 
and the budget session was due to commence 

, on 28 June to pass budget for the remaining 
period of the year. Since the State 
Assembly was dissolved it was not possible 
to carry on the administration of the State 
after 31 July. In those circumstances the 
Governor recommended to the President fco 
issue a proclamation under article 356 of 
the Constitution and assume all the 
functions of the Government of the 
State.

The recommendation was accepted and 
as the House knows a proclamation Under 
article 356 was issued in relation to Hie 
State of West Bengal on 29 June, 1971, We 
have now come before this House because 
unless the Proclamation is approved by both 
Houses of Parliament,, it will cease to 
operate with effect from 29 August, 1971. 
Since elections cannot be held so quickly, 
particularly in the prevailing situation in 
Bengal, we have come before the House for 
its approval for the continuance of the Pro-
clamation for a further period of six 
months.

Some hon. Members say that instead of 
accepting the advice of the Chief Minister 
the Governor should have allowed a trial 
of strength to take place oh the floor of the 
House. The general proposition that the 
strength of a Council of Ministers should 
be tested on the floor of the House, parti-
cularly when a session is imminent, is un-
exceptionable but in this particular caw 1 
think it was out of place. (An Hon. Mem-
ber : Why ?) I shall explain. The question 
did not arise in West Bengal at this stage 
because the Chief Minister had not lost his 
majority ; let me make that clear ; he has 
said so in his letter and the Governor 
had accepted the contention of the Chief 
Minister. The Governor also mentioned in 
his. letter that the Chief Minister continues 
to enjoy majority.

Therefore, the position clearly is that 
the Chief Minister could have continued % 
Office if he so desired. This basic fact mu$t 
no t he lost sight of. He could have eonti- 
nued, and it is I think froma sense of high 
4u?y* fei|^ pa,triotism# th*the 
manner. . '■' ■- •, ■ ■■ * “ "*1* 7 . ...
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SHRI K .C . PANT : i l l  llie given cir-

cumstances it was only proper, if he bad 
any doubt about the ability of his Govern-
ment with a thin majority to carry the burden 
of the State at this particular juncture, that 
he did not insist on continuing in office, on 
sticking to office, which is normally the 
charge leveled against a Chief Minister. He 
did not do so. Here he is blamed for not 
obntinuiftg in office. (Interruption).
' I am trying to ignore Mr. Jyotirmoy 
Basu in the hope that my ignoring him will 
keep him in some peace, that he will not 
bounce op again and again* AH of ns are 
so happy to see him back in the House. 
We have missed him for the last so many 
days and we would not like to impose 
any unnecessary strain on him at this 
juncture.

Therefore, I do not really know how, 
in the given circumstances, it can be argued 
that the Governor should not have accepted 
the advice of the Chief Minister to dissolve 
the Assembly. What the Governor did was 
in accordance with the conventions of 
Parliamentary democracy and the consistent 
practice that has developed in this country 
over a number of years.

Shri Dinen Bh&ttacharyya asked me 
why. If 1 remember aright, every time the 
question of President's rule has come up in 
the House, his party has insisted that the 
Governor should not be given any discrea- 
tkm in the matter of accepting or not accept* 
ing the advice of a Chief Minister who has a 
majority in the Assembly that has been their 
very clear and categorical position in every 
case. ' ■

SHRI DINEN BHATTACHARYYA : 
We also want the abolition of the post of 
Governor.

SHRI K. C. PANT : You cannot mis-
lead the House and draw their attention 
away from the central point that I have 
made The central point you have always 
made is that the Governor should not be 
given the discretion and that if a Chief 
Minister enjoying amajority advises him to 
dissolve the House, the Governor should act 
on his advice. iturt has always t e n  
your position. If today youwant to ehange 
fpiir cM lf I swMrt io boar you, ^

SHRI DINEN BHATTACHARYYA : 
We always wanted that the majority should 
tested on the floor of the House. Only 
two days were left. On the 28th the 
Assembly was to meet. The heavens would 
not have fallen. He could have decided the 
majority of Mr. Ajoy Mukherjee or the other 
parties.

SHRI K. C. PANT : The question 
of a test arises if there is a doubt about it.

SHRI DINEN BHATTACHARYYA : 
There was a doubt.

SHRI K. C. PANT : Unfortunately, he 
is not the Governor of West Bengal.

0HRI DINEN BHATTACHARYYA : 
You ace also not.

SHjjU K. C. PANT : Such important 
constitutional matters should not be discus-
sed fton? the point of view of narrow, 
partial^ pturt  ̂objectives. We must see that 
proper conventions are established, and it ft 
in reference to such conventions that I am 
saying that his party has always emphasised 
that the Governor should not be given dis-
cretion.

SHRI PILOO MODY : It is against 
what you yourself have advocated when you 
said earlier that the principle of testing the 
majority in the Assembly is unexceptionable 
and that this, however, cannot be considered 
as a normal case. So, I think you should 
deal with it only as an abnormal case and 
not justify it from the constitutional point 
of view,

SHRI K. C. PANT : It is an abnormal 
case which is made more abnormal by the 
fact that it is very unusual for a Chief 
Minister with a majority to resign or to 
advise dissolution. That is the simple point 
1 am making, and I think that the House 
will agree with me, and particularly my 
CPM friends will agree, that if the Governor 
were not to accept the advice of the Chief 
Minister who has a majority in the Assem-
bly, that would open the door to all kinds 
of possibilities which they have been warn* 
ing us against all these years. I hope I 
have been able to dispel their misgivings 
and I hope the President’s proclamation and 
the other BiH would receive the whole- 

(warted approval of the Hota*,
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16.00 hrs. 

Several hon. members spoke about the 
Jaw and order situation in West Bengal. 
For the last so many months, the House 
has been greatly concerned about various 
manifestations of a disturbed law and order 
situation there. We have discussed i~s 

various stages of evolution, how it started , 
how it worsened and ultimately how it led 
to inter-party clashes on a fairly large-scale, 
to individual assassinations, gun-snatching 
and to a general sense of fear and insecurity 
there I do not want to go into all the 
details of the history of the Naxalite move-
ment, how the situation deteriorated and 
how this House has attempted to grapple 
with the problem and what the Government 
has done in the matter, because all these 
things have come up here on various occa-
sions and I would have to speak very long 
if I were to touch on all these aspects. But 
broadly speaking, I would say, it is a com-
plex situation and it is important to try to 
analyse it. If we analyse it, perhaps 'We 
can distinguish at least six clear, different 
eomponents of the situation, 

In the first place, there is the range of 
activities of Naxalites and other extremist 
groups, who are out to destroy all the demo-
cratic values which we cherish and out to 
indulge in individual violence and terrorism, 
out to insult national symbols. national 
heroes, their portraits and pictures and the 
like. I do not want to dwell on it ; the 
House is well aware of their activities. 

Secondly, we have the acute political 
rivalries there. Some political parties have 
perhaps taken resort to violence. At one 
particular stage. I remember, there was an 
attempt by one party at any rate, to assert 
its dominance on the political scene of West 
Bengal. So, inter-party clashes did take 
place. The worst of them is that they 
have left behind a fall-out of bitterness, 
which manifests itself in short-tempered 
exchanges in this House sometimes and 
certainly which is very much in evidence in 
the continuing acts of violence, whether 
individually or on the basis of party groups 
in Bengal. 

Thirdly, we have the goondas and 
ruffians and anti-social elements, who take 
full advantage of the situation not only of 
the Naxalite depredations but of the inter-
party clashes and political rivalries . T do 
not know whether some political parties 

feel they are making use of these anti-social 
elements for their ends, but J think the 
truth is that anti social elements are pro-
bably making use of the political parties. 

AN HON. MEMBER: Including yout 
party. 

SHRI K. C. PANT : Try to take this 
seriously. Because every time 1 say anti-
social elements if you protest, needles suspi-
Cion is drawn to you . 

Therfore, these anti-social elements 
are always trying to take advantage 
of such a situation. In a big urban 
centre like Calcutta there are always 
anti-social elements . In any big urban 
centre of that size these anti-social elements 
do resort to crime even under normal condi-
tions. Now here is a situation in which 
they can resort to their usual crimes under 
cover of some political parties, or even 
under the cover of certain glamour of 
extremism. Therefore, without adhering 
to any ideology, they get the cover of being 
ideologically inclined, though they may not 
actually be so. This is the kind of situation 
which they take advantage of-political 
rivalries and extremism. 

Fourthly, there is the broader socio-
economic canvas in which the role of the 
youth has to be understood, to which my 
young friend referred ; the frustrations of 
the youth have to be understood, the sense 
of adventure of youth, its involvement, as 
a matter of history and tradition in revolu-
tionary politics ; sections of the youth are 
attracted by violence also. So, this needs 
to be understood. Because, if we donot 
try to delve a little deeper into the socio-
logical aspects of this matter then we tend to 
inflate the strength of the Naxalites by 
lumping all these elements together. There 
are some ,·.ommitted Naxalites, but there are 
others in their ranks who may be attracted 
temporarily by certain facets, a sense of 
adventure, a sense of romanticism, even of 
violent activities, but not deeply com-
mitted. Thus, there are these anti-
social elements and if we lump all of 
them together we would only add to the 
strength of the Naxalities. Therefore, it is 
in this context that we have to understand 
what we mean when we talk of Naxalites. 

Then there is the common man and 
women of West Bengal who have been 
terrorised ; whether it is the oeasent or the 
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[Shri K. C. Pant] ,
worker or the ordinary citizen who Is «iyidk- 
ing in the streets of Calcutta, he has been 
subjectedto terror, he has become pani* 
stricken and the evidence of that is he has 
become indifferent to crime. When a crime 
takes place in the broad day light in the 
streets of Calcutta, even then he is not 
opining forward to give evidence because he 
is a&atd, This is a fact ojf life today.

SHRI DASARATHA DEB (Tripura 
East): The result of 24 years of Qmgress

1SHRT K. C.*ANT : Not 24 yearp , of 
out rule but six months of your administra-
tion. You have to understand that In this 
i$fttter you are very vulnerable and the less 
ybolsbeak the better. ^

Wc have the police administration as 
well as the law and order agencies. They 
have their good and bad points, their stren-
gth and weakness. We have to understand 
that they are functioning in a particular 
climate in Bengal ' today. They are drawn 
from the $ame sociological background from 
which lEhany of us come, the people in poli-
tics and other walks of life. They are subject 
to the same kind of prejudices, if you like, 
the same kind of bias ; they have the same 
strength and weakness. It is no use always 
condemning them - We must understand that 
they ate functioning under a great sense of 
strain because of the situation which 1 have 
just now described; It is not a simple situa-
tion ; it is a complex situation. The 
worst of it is, wc have to admit, that 
much of what has happened is due to 
the sedulous propagation of the politics of 
violence and murder, this unfortunate aspect 
of the deliberateness of it.

Therefore, when l listened to Dr. Raaen 
Sen the other day I thought that this was 
not the5 juncture when one should distinguish 
between violence as a principle and the 
question of individual violence, individual 
murderandsecret murder. X would not like 
to belittle the value of his contribution ; he 
has made an important contribution to the 
debate. I do not want to score debating 
points, fcut I think that while I wo&ld 
endorse the programme of action which he 
has owtHaed, I would beg of him net to 
mafcte a distinction just now between one 
Jdnd , of violence and another of 
violence. Because at this stage we have to 
saytfaat murder is murder. And whether it

is individual murder, whether it is ^  en 
murder or whether it is secret murder it is 
a murder. We have to treat it as such. What 
we need—from CPI (M) also if they can 
muster courage—is to renounce all forms of 
violence and to denounce them. This is 
needed and this will create the right type of 
ctimate we want.

Sir, differences of opinion are a part of 
democracy. You cannot help it, and many 
differences of opinion are very healthy. You 
cannot escape differences of opinion in dem-
ocracy. The question that always arises is how 
do you resolve these differences. Do you res-
olve the differences by force by intimidation, 
by coercion, by violence or do you resolve 
in a democratic spirit through persuasion or 
through an attempt to win over the other 
person towards one's way of thinking. This 
is the essential point. It is not a question 
of discussing violence in the abstract but 
It is a question of either adopting the demo-
cratic approach or not adopting it and in 
the democratic approach where there are 
differences, differences have to be resolved 
by each side trying to persuade the other 
side to one’s way of thinking.

But, Sir, when I say that violence has 
to be denounced I do realise that mere 
denunciation of violence is not going to 
change the complex situation that has been 
created in West Bengal and it is just now 
very important that the political parties—all 
the political parties who have a say in 
West Bengal—-̂ get together and play the role 
that, is expected if them at this time-expectcd 
not by us but expected by the prople of 
West Bengal, expected by the people of this 
country. I sincerely hope having realised the 
tragic consequence of the ways of violence 
Individual murder and politics of violence 
and murder, the political parties in West 
Bengal would come together to find the 
way.

In this context I would like to refer to 
the efforts being made by my colleague, 
Shri Sidhartha Shankar Ray, who invited 
all the political parties in Bengal and who 
is holding discussions with them. He is 
trying to arrive at a consensus on how to 
put an end to the politics of violence and 
murder. 1 hope, Sir, if this kind pf consen-
sus emerges then we may be nearer to bring 
to an end tjbe sorry chapter of inter-party 
cl ashes, assassinations, gun-snatching and so 
pi*. This concensus will be meaningful inly
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if it is backed by action by the political 
parties at all levels, only if they are willing 
to expose and isolate those elements which 
have been responsible for the present situa-
tion, arid hand them over to the ordinary 
processes of law. It is here that the law 
enforcement agencies have their role to play. 
Their task would undoubtedly be easier if 
all the political parties were to cooperate in 
what is admittedly the common task before 
West Bengal. They will, however, have to 
discharge their duties even if one or the 
other political party chooses not to coope-
rate. ■

Sir, there have been charges against CRP 
and the police. T have said often in this 
House and said with all sincerety that when* 
ever specific intances are brought of our 
notice we will certainly look into them.

SHRI SAMAR GUHA ; You should 
not skip over this point so lightly. You 
should seriously go into the allegations 
made. It is not one or two instances. It is 
a question of re-organisation and reorienta-
tion of the police force if you really want to 
deal with the law and order situation there.

SHRI K. C. PANT : Any specific sugg-
estions of reorientation and reorganisation 
are also welcome. I can also look into them.
I am not holding any brief for any policeman 
or any officer, who indulges in excesses. 
Why should 1 ? I am as interested as you 
are that the rule of law prevails, that the 
administrative machinery functions in a 
manner which is not only fair but which 
seemed to be fair, which is free of bias, 
which is just and which is not motivated by 
political considerations. After all, this is 
our basic approach to the administrative 
machinery, whatever the basic approach 
of some others may be.

SHRI DINEN BHATTACHARYYA ; 
Who decides which place is to be searched 
and where the army is to surround a 
certain place ? I gave you certain examples 
and I wrote to you also. Hindustan 
Motors is a factory with 10,000 gallons 
of petrol there ; so many machines 
are there. That factory in the running condi-
tion was surrounded by 2,000 armyxnen 
and CRP. Even the employer had to come 
forward and protest againss is. So, who 
<jedfle» which frousc and which place is

to be surrounded—the officer In charge of 
the area, the Superintendent of Police or 
Who else or the Congress ex-minister 1

SHRI K. C. PANT: If my hon, friend’s 
credentials were beyond doubt, I would 
have consulted Mm In the matter.

As I said, this is our broad approach 
to the administrative machinery and this 
would continue to be our policy. 1 said and 
I repeat that there may b? instances of 
excesses and when there are inteaces of 
excesses, I am as intarested as any hon. 
Member opposite that anybody who is to 
blame is brought to book. Naturally, in a 
condition in which these policenicn and 
other officers work, under such grcit strain 
over a long period, there may be such 
instances.

SHRI DINEN BHATTACHARYYA : 
In the British days, if a policeman killed 
anybody there would be an inquiry. That is 
not there now. This is the thing going on in 
West Bengal.

SHRI K. C. PANT : I do not want to 
refer to a few matters but he is repeatedly 
provoking me. Do I have to remind him . , .

MR. CHAIRMAN : You are interrupting 
off and on. Please do not do it otherwise 
it will not go on record.

SHRI DINEN BHATTACHARYYA : * *

MR. CHAIRMAN : That will not go 
on record.

SHRI K. C. PANT: I think, this? 
House knows that whatever be our inten-
tions about runaing the Government machi-
nery, in the manner which I indicated; 
earlier, that is, without any political bias* 
there have been certain political parties who 
have come to power in West Bengal and 
who l^ve not subscribed to this view and 
these political parties have not spared any 
effort to subvert the loyalty of the Govern-
ment servants there. Let ua not forget these 
things. But today under our administration 
we are trying to put things right. There-
fore, the hon. Member, will be well advised 
not j o  touch on these aspepts. ‘

Here, on the floor of th is f io u se , we 
also have a duty to.see these things h* their
p g o t ^  perspect^ye, I f  «very timcL d iv  in
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v fs& tiIt. c .* a n t l  y :' '■' ;" 7 ' :: ;■■''
d litou t we run down the administrative 
machinery and run dafm the police force, 
to whom are we to turn to maintain law 
end order in that State ? That is why I aay 
that one can look into specific instances but 
if with that one singled brush the whole 
forte is tarred, who is there to maintain law 
and order in a difficult situation. This has 
to be retnetnberedand it is a difficult situa-
tion, everybody admits. Forces have to be 
sent. The CRP is the force with the Centre. 
The CRP is in great demand. West Bengal 
administration and other Governments ait 
asking for the CRP. ' .

SHRI SAMAR GLTHA : I have never 
said in this House that the CRP should be 
withdrawn but today 1 have become very 
much critical of the behaviour of Hw CRP.
A number of Congressmen haw sent tele-
grams complaining about the treatment 
meted out by the CRP to them. Therefore 
something basic should be done about deal-
ing with the CRP.

SHRI K. C. PANT : All I was referring 
to was the natural human weakness. If 
sometimes this House also ' expresses a  word 
of appreciation for the difficulties under 
which the police and the administrative 
machinery functions, it may perhaps draw 
the best out of them. I hope, my colleague, 
Shri Siddhartha Shankar Ray, in the course 
of his discussions with other political par-
ties will be able to arrive at some kjjad o f a  
consensus on this matter also. .

Sir, I have touched on almost mil the 
points that came up. There was soafc refe-
rence by Proof. Mukegee to m fm  I said 
the other da?* I am thaaktof to him for his 
kind reference and I am also thankful to 
Mr, Rao for bis personal reference though 
it was m a much lighter vein.
* My hon. freind, Proof. Muketjee, has 
already dealt with that aspect. 1 do not 
want to repeat ft. But so far as the dialogue 
Is concerned, a dialogue has started all over 
the country and it is a dialogue which is 
going on everyday. I have already indicated 
the various elements that go to make op the 
Naxalites and the other extremist groups. 
I do think that there are amongst them 
youngmen; very young, very immature, who, 
if treatedand approached properly through 
the process of reasoning, through . tfcf. 
process of persuasion which is thedem o-

cratic way, they can respond and, I think, 
all the political par t ies in West Bengal will 
consider this matter in the discussions that 
are now going on. I hope, they will be able 
to shed more light on this and will be able 
to guide us as to what our approach to thase 
youngmen should be.

Sir, I do not what to refer to the tasks 
on the economic and industrial front. . .

PROF. MADHU DANDAVA3B (Riya- 
pur): There is so much talk of having a 
dialogue with Naxalites. Don’t you think if 
this dialogue has to be successful it is better 
to start a dialogue with Mao Tse-tung, 
first ?

SHRI K. C. PANT : There is no ques-
tion of a dialogue with Mao Tse-tung, 
because Mao Tse-tung fortunately is not in 
this country and is not likely to be my 
headache in this matter. If my hon. friend 
by laying this, means whether I intend to 
have k dialogue with those who accept the 
Mao Approach to politics, I do not want to 
have dialogue with them if they are beyond 
the pale of reason. That is not my intention.
(Interruption)

I did refer to those who are not deeply 
committed Naxalites. I have seen reports 
that some youngmen, 15 years old, 17 years 
old, some of whom may have been coerced 
into joining Naxalites on account of certain 
circumstances beyond their control, may 
have been attracted to it by a sense of 
misconceived and perverted sense of adven-
ture. I cannot say. I do not want to give 
an impression that the Government regards 
atl these as being lost for ever to the 
process of reason. That is my only point 
and; I hope, he Will appreciate it. 1 think, 
in a democratic process, the world “ dialo-
gue” has a very wide connotation. This is 
not a question of sitting round the table. 
I can assure him. There is no question of 
immediately sitting rotuid the table except 
a dialogue being carried on In that sense of 
my hon. friend Shri Siddhartha Shankar 
Ray. It is necessary to examine this question 
in some depth. . . (Interruptton) Let me use 
my words ; you use your words. I do not 
want to quibble over words. My point is as 
to  what is our particular approach to this 
question and what is ourtotal approach to 

' thit quostion. And, thewfc#*, I have tried to 
pot these facts before thearandoar approach
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before them. As said, I hope that the people 
directly concerned aad the political parties 
in West Bengal who are even now going to 
meet to discuss the law and order situation, 
they will at teast apply their mind to it. 

In the end , I would like to say and 
repeat the point made earlier by my collea-
gue, Shri Ganesh, that it is very odd that 
while some sections of the House like my 
hon. freind s from the CPM keep on empha-
sizing the need for the Government taking 
a firm stand on Bangia Desh, preparing it-
self-and if I reme mber aright, in their recent 
resolution, they soid, 'Well, you recognise 
Bangia Desh ; if it leads to war, we will 
face it. ' 

SHRI DINEN BHATTACHARYYA 
That is as distortion of our statement. 

SHRI DASARATHA DEB: We said, 
'You recognize, but there will be no war.' 

SHRl K. C. PANT : In fact, you 
said that if it leads to war, you have expres-
sed the hope that China will not side with 
Pakistan . 

SHRI DINEN BHATTACHARYYA : 
There is no war between America and 
USSR of China although they are helping 
the Vietnamese regularly. 

SHRI K. C. PANT : I was mentioning 
that they want us now to recognise the 
Bangia Desh. I find hom the newspapers 
that they are thinking of a bandh in West 
Bengal. I do not know whether this is 
wholly consistent. If, on the one hand, you 
want the Government to take firm measures, 
you want the country to be strengthened, 
you want it to be strong, then production 
must increase, go-slow must disappear 
and . .. 

SHR! PILOO MODY 
government. 

And better 

SHRI K. C. PANT : ... particularly in 
those factories which are ordnance factories 
which produce the equipment which is 
needed for war. In those factories at least 
there must be full production. You cannot 
fight a war except v.ith full industrial pro-
duction. Therefore, now you have called 
for a bandlz. How is it consistent ? Is this 
the way to strengthen ourselves ? What 
4ocs ~ bqm/h ~e~n at this juncturQ 1 

SHRI DASARATHA DEB : Production 
with less wages, we do not want. We want 
production with ir;creaseJ wages. 

SHRI K. C. PANT : When relief has 
to be reached to these lakhs of people who 
have come in, what is exactly to be achieved 
by a bandh at this juncture ? I hope they 
will reconsider this. Whether their act is a 
responsible or an irresponsible one, it is for 
them to consider. 

I have finished and I sincerely hope 
that this discussion will help my colleague, 
Shri Sidhartha Shankar Ray, in his discus-
sions because we lay a great store by these 
cliscussions. It is after a long time that all 
the political parties of Bengal have decided 
to grapple with this question of violence 
~.nd political violence and murder and if at 
this time nothing emerges from these disus-
sions, then it will be a set-back and if some-
thing does emerge from it, it will pave the 
way for the future and if all of us co-
operate in a spirit of helping Bengal and in 
a spirit of strengthening the unity of the 
country and in a spirit of facing the difficult 
situation that has been created by the 
oppression of Pakistan in Bengla Desh by 
the presence of such a large number of 
refugees in our country, this will pave the 
way of our facing all those problems with 
so much more confidence. If on.:e we get 
reassured that all the political Parties have 
committed themselves to keep the politics of 
violence which has been bleeding Bengal for 
the last so many months out of the politics 
of Bengal, we can isolate those eleme1ts 
who refuse to fall in line, who are out side 
the pale of reason so that they can be dealt 
with adequately. I can assure the House 
that so far as the criminal elements are 
concerned and so far as those who refuse to 
abide by the law are concerned, in dealing 
with them, we have to be firm in the 
interest~ of Bengal. 

SHRI DINEN BHATTACHARYYA: 
I may draw the attention of the hon. Minis-
ter to an editorial. .. 

MR. CHAIRMAN : No, I am not 
allowing any further questions now. 

SHRI DINEN BHAITACHARYYA ; 
This is not fair ~ · · · · ' 
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MR. CHAIRMAN : Let him not pass 
such unnecessary remarks. I am not allowing 
any questions now. What he says vtfil not 
go on record.

SHRI D1NEN BHATTACHARYYA: **

MR. CHAIRMAN : I shall put cut 
motions Nos. 1 to 10 in the name of Shri 
Manoranjan Hazra, Nos. 11 to 23 in the 
name of Dinen Bhattacharyya, and Nos. 
24 to 30 in the name of Shri Dinesh Joarder 
to the vote of the House.

Cut motions Nos, J to 30 were put and 
negatived.

MR. CHAIRMAN : The question is :
“That the respective sums not excced- 

ing the amounts shown in the third 
. column of the Order Paper be granted 

to the President out of the Consolidated 
Fund of the State of West Bengal to 
Complete the sums necessary to defray 
the charges which will come in course of 
payment during the year ending the 
31st day of March, 1972, in respect of 
the following heads of demands entered 
in the second column thereof;

Demands Nos. 1 to 9, 11 to 48, 50 to 
52 and 54"

The motion was adopted.

[The motions for Demands for Grants% 
which were adopted by the Lok-Sabha, are 
reproduced below—Ed.}

D e m a n d  N o . 1 - 4 —T a x e s  o n  I n c o m e
OTHER THAN CORPORATION TAX.

“That a sum not exceeding 
Rs. 7,71,000 be grafted to the President 
ont of the Consolidated Fund of the 
State of West Bengal to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of Taxes on 
Income other than Corporation Tax’.”

De m an d  No . 2—9—La n d  R even ue .

“That a sum not exceeding 
Rs. 5,19,54,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete

*' t*Not recorded.

the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Land 
Revenue*.’*

D em an d  No. 2—76—O t h e r  M is c e lla n e o u s  
C o m p en sa tio n s a n d  A ssignm en ts.

‘That a sum not exceeding 
Rs. 22,01,000 be. granted to the Presi-
dent out of the Consolidated Fund of 
tfie State of West Bengal to complete the 
sum necessary to defray the charges which 
.will come in course of payment during 
the year ending the 31st day of March, 
1972, in respect of ‘Other Miscellaneous 
Compensations and Assignments*."

D em and  No. 2—92—P a y m en t o f  Co m-
p e n sa tio n  t o  L a n d -h o ld k r s  e tc . ,  o n  
t h e  A b o l i t io n  or t h e  Z am in d ak i 
System .

“That a sum not exceeding 
Rs. 2,50,00,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Payment of 
Compensation to Land-holders, etc., on 
the Abolition of the Zamindari SytemV'

D e m a n d  N o . 3— 10—S t a t e  Ex c ic e  D u t ie s .

“That a sum not exceeding 
Rs. 78,92,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
wihch will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘State Excise 
Duties’,”

D em and  No. 4—II—T ax es o n  V e h ic le s .

“That a sum not exceeding 
Rs. 16,33,0Q§.$%granted to the President 
put of the Opsoiidated Fund of the 
State of West‘jpbngal to complete the sum 
necessary to |efray the charges which 
Will com* in / course of payment dining 
the yeaf ending the 31st day of March, 

respect of Taxes on \e
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dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray (he charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of4 Irrigation, 
Navigation, Embankment and Drainage 
(Non-Commercial)’.”

D em an d  N o . 33—98—C a p i t a l  O u t l a y  
o n  M u l t ip u r p o s e  R iv e r  Schem es.

“That a sum not exceeding 
Rs. 2,26,66,000 be granted to the Presi-
dent out or the Consolidated Fund of 
the State of West Bengal to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the yeer ending the 31st day of 
March, 1972, in respect of 'Capital Out-
lay on Multipurpose River Schemes’.”

D em an d  N o . 33—96—C a p i t a l  O u t l a y  o n  
I r r i g a t i o n ,  N a v ig a t io n ,  E m b an k m en t 
a n d  D r a in a g e  W o rk s  (C o m m e tc ia l) .

“That a sum not exceeding 
Rs, 93,93,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Capital Out-
lay on Irrigation, Navigation, Embank-
ment and Drainage Works (Com-
mercial)’.”

D em an d  N o . 33—100—C a p i t a l  O u t l a y  o n  
I r r i g a t i o n ,  N a v ig a t io n ,  E m b an k m en t 
a n d  D r a in a g e  W o rk s  (N on-C om m er-
c ia l ) .

“That a sum not exceeding 
Rs. 86,93,000 be granted to the President 
out of the Consolidated Fund of the 
State pf West Bengal to complete the sum 
necessary to defray the charges which 
Will come in course of payment during 
the year ending the 31st day of March, 
1972, in respect of /Capital Outlay on 
Irrigation, Navigation, Embankment and 
Drainage Works (Noncommercial)*.**

Dema n d  No. 34—50—Pu b l ic  Wo r k s .
: -a-'-v8ui». :iiot-- -: cxceoding 

Rs. 10,64,79,000 be granted to the Presi-
dent o u to f theConsoIidatcd Fund of

sum necessary to defray the charges
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of *Public 
Works*.**

D e m an d  N o . 35—51 A—G r e a t e r  C a l -
c u t t a  D e v e lo p m e n t Schem e.

“That a sum n o t exceeding 
Rs. 6,11,93,000 be granted to  the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete the 
sum necessary to defray the  charges
which will come in course of payment 
during the year ending the  31st day of 
March, 1972, in respect of 'Greater
Calcutta Development Scheme*.**

D em an d  No. 35—106A—C a p i t a l  O u t l a y  
o n  G r e a t e r  C a l c u t t a  D e v e lo p m en t 
Schem e.

‘That a sum not exceeding
Rs. 2,22,19,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Capital Out-
lay on Greater Calcutta Development 
Scheme’.”

D em and  N o . 36—53—P o r t s  a n d  P i lo -
t a g e .

••That a sum not exceeding 
Rs. 13,13,000 be granted to the Presi-
dent out of the Consolidated Fond of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
duriug the year ending the 31st day of 
March, 1972, in respect of ‘Ports and 
Pilotage’.”

D em an d  N o . 37—57—R o a d s  a n d  W a te r  
T r a n s p o r t  Schem es.

“That a sum not exceeding 
Rs. 57,31,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum neoessary to defray the charges 
Which wBI come in course of payment

: during the year coding the 3i«  d»y of
; Man*, 1972, in roped of 'Roads and -
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D em an d  N o . 37—114—C a p i t a l  O u t l a y  o n  

R o a d  a n e  W a t e r  T r a n s p o r t  Sc h e m e s ,

* That a sum not exceeding 
Rs. 6,13,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal to complete the 
sum necessary to defray the charges 
which will comc in course of payment 
during the year ending the 31st day of 
March, 1972, in respcct of ‘Capital Out-
lay on Road and Water Transport 
Scheme’.”

D em an d  No . 38—64—F am in e  R e lie f .

“That a sum not exceeding 
Rs. 3,04,95,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete the 
sum necessary to defray the charges 
which will come in course of pavmcnt 
during the year ending the 31st day of 
March, 1972, in respect of ‘Famine 
R dtef\”

D e m a n d  N o . 39— 65— P e n s i o n s  a n d  o t h e r  
R e ti r e m e n t  B e n e f i ts .

“That a sum not exceeding 
Rs. 2,41,95,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Pensions and 
other Retirement Benefits’.”

D e m a n d  N o . 39— 120— P a y m e n t s  o e  C o m -
m u t e d  Va l u e  o f  P e n s io n s .

"That a sum not exceeding 
Rs. 6,30,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Payments of 
Commuted Value of Pensions’.”

D em an d  No. 40—67—P r iv y  P u rs e s  a n d  
A l lo w a n c e s  o f  I n d i a n  R u le r s .

**That a sum not exceeding Rs. 18,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to completetht sura necessary to 
defray the charges v/tiich wilt come in

v course of paym^duringtheyearead-

in# the 3ist day of March, 1972, in 
respect of ‘Privy Purses and Allowances 
of Indian Rulers'.”

D em an d  No . 4 1— 68— S ta t io n e r y  a n d  
P r i n t in g .

“That a sum not exceeding 
Rs. 78,24,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972. in respect of ‘Stationery 
and Printing’.”

D em and  N o. 42—70— F o r e s t .

“That a sum not exceeding
Rs. 2,17,65,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Forest’.”

D em an d  N o . 43—71—M is c e lla n e o u s  ~  
C o n t r ib u t io n .

“That a sum not exceeding
Rs. 7,73,69,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, J972, in respect of * Miscellane-
ous—Con tr ibu tion V*

D em an d  No. 44— 71—M is c e l la n e o u s — 
P a n c m a y a ts .

“That a sum not exceeding
Rs. 2,14,04,000 be grafted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during she year ending the 31st day of 
March, 1972* in respect of ‘Miscellane-
ous -  Panchayats*.”

D em an d  No* 45—71—M is c e lla n e o u s —
■ ■ S i ■ '■ ■'

*Tb t̂ a sum not exceeding
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dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Miscellane-
ous—Sports’.”

D em an d  No. 46—71—M i s c e l l a n e o u s -  
C iv i l  D e fe n c e .

“That a sum not exceeding 
Rs. 1,21,17,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which wilt come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Miscellane-
ous-Civil Defence’.”

D em an d  No. 47—71—M is c e lla n e o u s —  
O t h e r  M i s c e l l a n e o u s  E x p e n d i t u r e .

“That a sum not cxcccding 
Rs 2,90,97,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will corne in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Miscellane-
ous-Other Miscellaneous Expenditure’.”

D em an d  No. 47—109—C a p i t a l  O u t l a y  
o n  o t h e r  W o rk s .

“That a sum not exceeding 
Rs. 4,11,00,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on other Works’.”

D em and  No. 4 8 —71— M is c e lla n e o u s —  
I r r e c o v e r a b le  L o a n s  t o  D is p la c e d  
P e rso n s .

“That a sum not exceeding 
Rs* 7,33,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal to complete the 

necessary to defray the charges 
which will come in course of payment 
daring the year ending the 31st day of

ous—Irrecoverable Loam to displaced 
Persons’.”

D lm a n d  N o . 48—71—M isc e lla n e o u s—
E X I’tN D lIU R E  ON DISPLACED PERSONS.

“That a sum not exceeding 
Rs. 53,74,80,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Miscellane-
ous -Expenditure on Displaced Persons’.’

D em and  No. 48—109—C a p i t a l  O u t l a y  o n  
o t h e r  W o rk s—E x p e n d i tu r e  o n  D is-
p la c e d  P e rso n s .

“ That a sum not exceeding 
Rs. 51,33,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete

■ the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Capital Out-
lay on other Works—Expenditure on 
Displaced Persons’.”

D e m a n d  N o . 48— Lo a n s  a n d  A d v a n c e s  t o  
D is p l a c e d  P e r s o n s .

“That a sum not exceeding 
Rs. 40,00,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Loans and 
Advances to Displaced Persons’.”

D em an d  No . 50—98—C a p i t a l  O u t l a y  o n  
M u lt ip u rp o s e  R iv e r  S chem es—D am o- 
d a r  V a l le y  P r o je c t .

•‘That a sum not exceeding 
Rs. 3,69,99,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ehdiitg tbe 31st day of 
March, 1972, in respect of ‘Capital Out-
lay on Multipurpose River Schemes-
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D e m a n d  No . 51—103— C a p i t a l  O u t l a y  

o n  P u b l i c  W o rk s .

“That a sum not exceeding 
Rs. 5,26,16,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Public Works'.”

D em an d  No * 52—124—C a p i t a l  O u t l a y  o n  
Schem es o f  G o v e rn m e n t  T r a d in g .

“That a sum not exceeding 
Rs. 3,38,79,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the suin necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of 'Capital 
Outlay on Schemes of Government 
Trading*/*

D em an d  No . 34—L o a n s  a n d  A d v a n c e s  
by S t a t f /U n io n  T e r r i t o r y  G o v e rn -
m en ts .

“That a sum not exceeding 
Rs. 18,22,70,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Loans and 
Advances by State/Union Territory 
Governments.

MR. CHAIRMAN : The question is :
“That this House approves the 

P ro c lam atio n  issued by the President on 
the 29th June, 1971 under article 356 of 
the Constitution in relation to the State 
o f  West Bengal.

The motion was adopted.

MR. CHAIRMAN : The question is :
“That the Bill to confer on the Presi-

dent the power of theLegislature of the 
State of West Bengal to make laws, be 
taken into consideration.”

The motion was adopted. , ; {
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MR. CHAIRMAN : We shall now take 
up the clauses.

The question is :
“That clause 2 stand part of the 

Bill”.
The motion was adopted.

Clause 2 was added to the litt.

MR. CHAIRMAN : There is am amend-
ment to clause 3 in the name of Shri 
Somnath Chatterjee. The hon. Member is 
absent.

The question is ;
**That clause 3 stand part of the Bill” . 

The motion was adopted

Clause 3 was added to the Bill.

MR. CHAIRMAN : There is an amend-
ment to clau .e 1 standing in the name of 
Shri Somnath Chatterjee. The hon. Member 
is absent.

The question is :
“That clause 1 stand part of the 

Bill.'*
The motion was adopted.

Clause 1 was addled to the Bill.
The Enacting Formula and the Title 

were added to the Bill.

SHRI K. C. PANT : I move :
“That the Bill be passed."

MR. CHAIRMAN ; The question is : 
“That the Bill he passed."

The motion was adopted.

16.35 hrs.

WEST BENGAL APPROPRIATION 
(NO. 2) BILL* 1971

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH) : I beg to move 
for leave to introduce a Bill to authorise 
payment and appropriation o f certain sum* 
from and out of the Consolidated Food of
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D r m a n d  N o . 5— 12—Sa l e s  T a x .

‘That a sum not exceeding
Rs. 57,67,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Sales Tax’.”

D em an d  No . 6—13—O t h e r  T ax es  a n d  
D u tie s .

“That a sum not exceeding
Rs, 74,61,000 be granted to the Presi-
dent out of the Consolidated Fund* of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will comt in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Other Taxes 
and Duties’.'*

D em an d  No. 7— 14— Stam ps.

"That a sura not exceeding
Rs. 20,35,COO be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of 'Stamps’.”

D e m a n d  N o . 8— 15— R e g is t r a t io n  F ee s

‘That a sum not exceeding
Rs. 57,07,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Registration

• ■ Fees*/’ ■'

D e m a n d  N o . 9— 16— In t e r e s t  o n  D e b t  
a n d  o t h e r  O b l ig a t io n s

“That a sum not exceeding 
Rs. 66,67,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete

■ th(B sum necessary to defray the charges 
which will c<«Se in course of payment 
during the year ending the 31st day of 

•■■rtWmh,- ‘interest m
K  D jjfr t and $thfrObUf*#oi»\M

D em an d  N o . 11— 18—P a r l ia m e n t ,  S ta te }  
U n io n  T e r r i t o r y  L e g is la tu r e .

“That a sum not exceeding 
Rs. 62,56,000 be granted to the Presi-
dent oat of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Parliament 
State/Union Territory Legislature*.”

D em and  N o . 12—19—G e n e r a l  A dm inis-
t r a t i o n .

“That a sum not exceeding 
Rs. 5,74,89,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which wiM come in course of nayment 
during the year ending the 31st day of 
March, 1972, in respect of ‘General Ad-
ministration*.”

D em an d  N o . 13—21—A d m in is tr a t io n  o f  
J u s t ic e .

141 hat a sum not exceeding 
Rs. 1,69,39,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, ,1972, in respect of ‘Administra-
tion of Justice’.'*

D e m a n d  N o .— 14— 22—Ja i l s .

“That a sum not exceeding 
Rs. 1,75,59,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect o f ‘Jails'.’*

D em and  No. 15—23—P o lic e .

“That a sum not exceeding 
Rs. 21,* 3,75,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the aum necessary to defray the charges

, which will pome in course of payment 
duriogtheyearending the 31st day of
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D em an d  No . 16—26—M is c e l la n e o u s
D e pa r t m e n t s — F i r e  Se r v ic e s .

“That a sum not exceeding
Rs. 58J 8,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st d^y of 
March, 1972, in respect of ‘Miscellaneous 
Department—Fire Services*.”

D e m a n d  N o . 17— 26—-M is c e l l a n e o u s

D e p a r t m e n t s  E x c l u d in g  F i r e  S e r -
v ic e s .

“That a sum not exceeding
Rs. 4,48,25,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 3ist day of 
March, 1972, in respect of ‘Miscellaneous 
Departments—Excluding Fire Services’."

D em an d  No . 18—27—S c ie n t i f ic  D e p a r t -
m en ts.

“That a sum not exceeding
Rs, 51,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal to complete the 
sum necessary to defray the Charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Scientific 
Departments*.”

D em an d  N o . 19—28 — E d u c a t io n .

“ That a sum not exceeding
Rs. 54,75, ‘6,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which wit! come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Education*/’

D em an d  No . 20—29—M e d ic a l .

“That a sum not exceeding
Rs. 16,30,25,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges
tvhich will come in course of payment

during the year ending the 31st day of 
March, 1972, in respect of ‘Medical’."

D em an d  N o . 21— 3 0 —P u b l i c  H e a l t h .

‘That a sum not exceeding 
Rs, 8,35,60,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum nccessary to defray the changes 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Public 
Health'.”

D em and  No. 22- 31—A g r i c u l t u r e —A g ri 
c u l t u r e .

“That a sum not exceeding 
Rs. 10,23,99,000 bg granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum neccssary to defray the charges 
which will come in course o f  payment 
during the year ending the 31st day of 
March, 1972, in respect o f  ‘Agricul-
ture—Agriculture’/ '

D em an d  N o . 22- 95—Ca pit a l  O u t l a y  o n  
Schem es o n  A g r i c u l t u r a l  Im prove-
m en t a n d  R e se a rc h .

“That a sum not exceeding 
Rs. 1,78,04,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
«,hich will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Capital Out-
lay on Schemes of Agricultural Improve-
ment and Research’.”

D em an d  N o . 23—31—A g r i c u l t u r e — 
F ish e r ie s .

“That a sum not exceeding 
Rs. 49,26,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of Agriculture— 
Fisheries*.’*

D em an d  N o . 24—33—A n im a l H u s b a n d ry .

“That a sum not exceeding 
. Rs. l,9 8 ,3 7 ^  be gra»tod to th? Pres*-
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dent out of tbe Contolidated Fand of 
the State of West Bengal to cbmplete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of Animal Hus-
bandry'.”

D em and N o. 24—124— C a p i ta l  O u t l a y  
o n  Schemes o f  G o v e rn m e n t T r a d i n g -  
G r e a t e r  C a l c u t t a  M i lk  S u p p ly  
Schem e.

“That a sum not exceeding 
Rs. 10,92,58,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Capital Out-
lay on schemcs of Government Trading— 
Greater Calcutta Milk Supply Scheme’.”

D em and N o. 25—34—C o -o p e ra tio n .

“That a sum not exceeding 
Rs. 1,03,67,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Co-operation’.”

D em and N o . 26—35—I n d u s tr ie s  - I n d u s -
t r ie s .

“That a sum not exceeding 
Ks. 2,05,61,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to comptete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Industries ~ 
Industries’.” .

D em and N o . 26—96—C a p i t a l  O u t l a y  o n  
I n d u s t r i a l  a n d  E conom ic  D ev e lo p -
ment,.

“That a sum not exceeding 
k'S. 1,24,13,000 be granted to the Piesi- 
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
whlcft will come in course of payment 
during the year ending the 31st day of 

.^$farCh'* : i$f2, in respect of ‘Capital. 
s on Industrial and Economic Deve- ■

■ S  ;; V . .

D em a n d  No. 27—35—In d u s tr ie s —  
C o t ta g e  In d u s tr ie s .

‘That a sum not exceeding 
ks. 1,80,46,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Industries—-- 
Cottage Industries’.”

D em and No. 27—96—C a p i ta l  O u t l a y  o n  
I n d u s t r i a l  a n d  E conom ic  D ev e lo p -
m en t—C o t ta g e  In d u s tr ie s .

“That a sum not exceeding 
Rs. 11,33,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Capital Out-
lay on Industrial and Economic develop-
ment—Cottage industries’.”

D em and N o, 28—35—In d u s t r ie s —C in -
c h o n a .

“That a sum not exceeding 
Rs. 44,55,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Industries— 
Cinchona’."

D em and N o . 28—37—C om m unity  D eve-
lo p m e n t P r o je c ts ,  N a t io n a l  E x te n -
s io n  S e rv ice  a n d  L o c a l  D ev e lo p m en t 
W orks.

‘That a sum not exceeding 
Rs. 5,37,51,000 be granted to the Presi-
dent oat of the Consolidated Filnd of 
the State of West Bengal to complete 
the sum neccssary to defray the changes 
which will come ia course of payment 
during the year ending th» &st day of 
March, 1972, in respect of ‘Commaui ty 
Development Projects, NationaJ ^x- 

, Easton $ervic*aii4 Local Development 
Works’.” ! ■' : v ' ."v;.
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D em and  N o .  29—109—C a p i t a l  O u t l a y  
o n  o t h e r  W o rk s—C om m unity  D e v e lo f -  
M ent P r o je c ts ,  N a t io n a l  E x te n s io n  
S e rv ic e  a n d  L o c a l  D e v e lo p m en t 
W o rk s .

‘That a sum not exceeding 
Rt. 5,81,000 be granted to the President 
out of the Consolidated Fund of the State 
of West Bengal to complete the sum ne-
cessary to defray the charges w hich will 
come in course of payment during the 
year ending the 31st day of March, 1972, 
in respect of ‘Capital Outlay on other 
Works-Community Development Pro-
jects, National Extension S erv ice  and 
Local Development Works’.”

D em and  No. 29—L o an s a n d  A d v a n ce s  
u n d e r  C om m unity  D ev e lo p m en t P r o -
je c t s ,  N a t io n a l  E x te n s io n  S e rv ice  a n d  
L o c a l  D e v e lo p m en t W o rk s .

“ That a sum not exceeding 
Rs. 4,33,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Loans and 
Advances under Community Develop-
ment Projects, National Extension and 
Local Development Works’.”

D em an d  N o. 30—38—L a b o u r  a n d  Emp- 
juoymbnt.

“That a sum not exceeding 
Rs. 2,91,56,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ’Labour and 
Employment'.”

D i m  a n d  N o . 31—39— M i s c e l l a n e o u s , 
So c ia l  a n d  D e v e l o pm e n t a l  O r g a n i-
s a t io n s —W e l f a r e  o p  Sc h e d u l e d  T r ib e s  
a n d  C a s t e s  a n d  o t h e r  B a c k w a r d  
C la s se s .

“That a sum n o t  exceeding 
R*. 1,56,90,000 be granted to thePresi- 
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
tm  tim  necessary to defray the chuies

which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Miscellaneous, 
Social and Developmental Organisa-
tions—Welfare of Scheduled Tribes and 
Castes and other Backward Classes'.”

D em and N o, 32—39—M isc e lla n e o u s , 
S o c ia l  a n d  D e v e lo p m e n ta l O r g a n i -
s a t io n s —E x c lu d in g  W e lf a r e  op 
S c h e d u le d  T rib e s  a n d  C a ste s  a n d  
o t h e r  B a c k w a r d  C lasses.

“That a sum not exceeding 
Rs, 1,27,72,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of * M iscellaneous, 
Social and Developmental Organisations- 
Excluding Welfare of Scheduled Tribes 
and Castes and other Backward Classes’.”

D em and No . 33—42—M u ltip u rp o s e  R iv e r  
Schem es.

“That a sum not exceeding 
Rs. 4,09,24,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of West Bengal to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Multipurpose 
River Schemes’.”

D em and  N o . 33—43—I r r i g a t io n ,  N a v i-
g a t io n ,  E m b an k m en t a n d  D r a in a g e  
W o rk s  (C o m m ercia l).

“That a sum not exceeding 
Rs. 81,87,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1972, in respect of ‘Irrigation, 
Navigation, Embankment and Drainage 
Work* (Commercial)'."

D em an d  N o , 33—44—I r r i g a t io n ,  N avi*  
c a t io n ,  E m b an k m fn t a n d  D r a in a g e  
W o rk s  (N o n -C o m m erc ia l), ;

*‘Th*t not exceeding
2,91,84,000 be granted to thefrres*-


